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11.10 hr •• 

MOTION UNDER RULE 342 

Situation In Jammu and Kashmir 

[English] 

THE MINISTER OF HOME AFFAIRS 
(SHAI MUFTI MOHAMMAD SAYEED): Sir, 
I beg to move: -

"That the s~uation in the State of Jamm u 
and Kashmir be taken into considera~ 
tion: 

The prevailing situation in the Kashmir 
valley which is very grave is the cumulative 
result of inadequate politiCal and administra~ 
tive response to a series of developments in 
the valley which spurred public disenchant-
ment in the efficacy of political process and 
administrative machinery to deliverthe good. 
These also provided a fertile ground to the 
fundamentalist, subversive and anti-national 
forces to re-group themselves with the aid 
and assistance of forces operating from 
across the border. (Interruptions) 

MR. SPEAKER: I am on my legs. Please 
s~ down. Yes, Mr. Saituddin Soz. 

(Interruptions) 

[T rans/ation] 

SHRt MUFTI MOHAMMAD SAYEED: 
It seems as if you are not interested in 
listening to anything. 

. (Interruptions) 

MR. SPEAKER: You have not been 
permitted. Please sit down. Shri Soz may 
please speak. 

(.Interruptions) 

[Eng/ish} 

PROF. SAIF-UO-OIN SOZ (Baramulla): 
In this noise, I did not listen to what Shri Mufti 

Mohammad Sayeed said. But if he was 
making a reference to Kashmir and if he is 
proposing discussion under Rule 342, then I 
raise objection to his moving this motion 
because he is no longer in charge of Kashm ir 
affairs. Only Shri George Fernandes can 
move the motion. In my opinion, he is a party 
to all killings and atrocities in Kashmir. I can 
never allow him to move the motion. Shri 
George Fernandes should move the motion 
because there was a presidential order 
yesterday that Shri George Fernandes would 
hold additional charge of Kashmir affairs. 
We did not raise objection to that because 
Kashmir situation is like that. H you want to 
discuss about Kashmir and if Government 
wants to move a motion here, it should be 
only by Shri George Fernandes, not by Shri 
Mufti Mohammad Sayeed. 

MR. SPEAKER: Shri P. Upendra. 

(Interruptions) 

MR. SPEAKER: I have called upon Shri 
P. Upendra. 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): It is a collective responsibility. 
It is the discretion of the Govern ment to allow 
any Minister to make a statement. 'Shri 
George Fernandes is going to intervene in 
the debate today. 

MR. SPEAKER: It is up to the Prime 
Minister to choose who has to speak. Since 
the Prime Minister has chosen the Home 
Minister, I will now call upon the Home Min-
ister. Mr. Mufti Mohammad Sayeed . 

( Int9m.1ptions) 

PROF. SAIF-UO-OIN SOZ: He is not 
the man who should move. I request the hon. 
Prime Minister, if he wants consensus on 
Kashmir and if he wants peace in Kashmir, 
Shri Mufti Mohammad Sayeed should take 
his seat. Shri George Fernandes should 
initiate the discussion. 



287 Motion under Rule 342 MARCH 13. 1990 Motion under Rule 342 288 

MR. SPEAKER: It is the collective re-
sponsibility of the House and it is up to the 
Prime Minister to decide who should speak. 

SHRI SAIF-UO-OIN SOZ: Shri George 
Fernandes is holding chaF{)e of Kashmir 
affairs under presidential order. I requestthe 
han. Prime Minister to ask Shri George 
Fernandes to initiate the discUssion. 

SHRI N.G. RANGA (Guntur): They 
claim that the motion moved by Shri Mufti 
Mohammad Sayeed should have prece-
denceoverthe adjournment motion because 
it is being moved on behalf of the Govern-
ment. May I know, now that the Prime Minis-
ter happens to be here, who is in charge of 
Kashmir affairs now? Is it Mr. George Fern-
andes or is it Mr. Mufti Mohammad Sayeed? 
If it is Mr. George Fernandes, then it is not 
rightthat he should intervene sometime later. 
It is the Minister concerned who is supposed 
to be in charge of it, who can make the 
statement. (Interruptions) 

PROF. SAIF-UO-OIN SOZ: Han. 
Speaker. Sir, I have a via media in this issue. 
If you want a consensus on this vital issue, 
the choice before you is Mr. George Fernan-
des. (/ntenuptions) 

SHRI R. UPENDRA: Mr. Speaker. Sir, 
it is for the Government to decide as to who 
is to make the statement and not for them to 
decide. (Interruptions) 

PROF. SAIF-UD-DIN SOZ: Let the 
Prime Minister make it. ~ agree with that. 
( Intenvptions) 

Let the Prime Minister himself make it or 
let Mr. George Fernandes who holds charge 
of Kashmir affairs. make it. But there is no 
place for Mr. Mufti Mohammad 
Sayeed. (Interruptions) 

[ Translation] 

MR. SPEAKER: Mr. Sathe, whosoever 
may speak on behalf of the Government, 
how can it be a matt. of dispute? 

( Interruptions) 

SHRI DAU DAYAL JOSHI (Kota): Mr. 
Speaker, Sir, when you have given the ruling 
and the name of the hon. Minister has been 
called. why do they still insist on 
arguing? (Interruptions) 

SHRI KALKA OAS (Karol 8agh): Mr. 
Speaker, Sir. Mr. George Femandes will 
also intervene as the hon. Minister of Parlia-
mentary Affairs has stated. They are not in 
favour of soiving this problem. (/ntemlp-
tions) 

SHR! MOHAMMAD SHAFI (Srinagar): 
Mr. Speaker Sir. people are being kmed 
there indiSCriminately and they are unwilting 
even to listen. (Interruptions) 

SHRI SAIF-UO-OIN SOZ: Kashmir has 
been turned into a graveyard. (Interruptions) 
The Govemor has destroyed the State. 

SHRI VASANT SATHE (Wardha): Mr. 
Speaker. Sir, I think the HOLise is interested 
in discussing this very important matter in all 
seriousness. Therefore, I submit that you 
would be setting a good precedent if. as per 
the business rules of the House. the hen. 
Minister Shri George Fernandes, who is 
notified as the Minist 3r in charge of Kashmir 
Affairs, makes the statement. I am telling this 
without any disrespect to my good friend Shri 
Mufti Mohammad Sayeed. I think let Shri 
George Femandes initiate it or if the han. 
Prime Minister is so good enough he himseH 
can initiate this debate under Rule 342 as we 
have been doing. Let it be initiated. Let 
proper perspectives from the Government in 
the light of the Delegation that has gone 
there and in the light of the new appointment 
of Shri George Fernandes and the Advisors 
etc. be placed before the House and the 
country. Let us have a debate. h is in this 
view that I am asking Shri George Fernan-
des to make the statement. I have no disre-
spect to my good friend Shri Mufti Moham-
mad Sayeed. (Interruptions) 

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): Mr. Speaker, 



289 Motion under Rule 342 PHALGUNA 22, 1911 (SAKA) Motion under Rule 342 290 

Sir, may I submit that I quite agree with 
Vasant Satheji that this is a matter of serious 
concern for all of us. I also want to thank the 
parties who have come together in consulta-
tion to evolve a common approach to the 
problem of Jammu and Kashmir. That is the 
challenge we face today. The statement that 
is being made in the House is the statement 
of the Government. It is not the statement of 
any individual Minister. It is the statement of 
the whole Government. So, I would say that 
when the Home Minister or any Cabinet 
Minister is speaking, he is making a state-
ment on behalf of the Government. There is 
no personal statement made. Shri George 
Fernandes will intervene inthe debate. (Inte,-
ruptions) 

I would request that this Government 
should not be fractionated into individuals. It 
is a Cabinet System of collective responsibil-
ity. (Interruptions) 

MR. SPEAKER: No further discussion 
on this. I do ,)ot want any further discussion 
on this. 

( Interruptions) 

PROF. SAIF-UO-OIN SOZ: The I walk 
out of the House. 

11.20 hrs. 

[At rhis stage, Prof. Saifuddin Soz left the 
Hous8J 

( Intenvptions) 

SHRI G.M. BANATWALLA (Ponnani): I 
would like to know what is the fate of my 
Adjournment Motion. 

MR. SPEAKER: I have not given my 
consent to that. 

(Interruptions) 

MR. SPEAKER: Shri Mufti Mohammad 
Sayeed to continue. 

11.21 hr •• 

[At this stage, Shri G.M. 8anatwa/la and 
Shri Ibrahim Sulaiman Sait left the House1 

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): 
There has been a sharp deterioration in the 
situation since April, 1988. The extent of 
people's alienation from the mainstream is 
apparent from the near total boycott of the 
recent elections and increasing public sym-
pathy with the militants with the help from 
across the border. increased militancy in the 
form of more and more explosions, selective 
killings and attacks, particularly on the sym-
bols of Central as well as State authority 
resulted in a climate of fear and suM.1ion 
of the Government machinery in the State. 

The situation in the Valley at the time of 
imposition of the Govemor's Rule on Janu-
ary 19, 1990, following the resignation of Dr. 
Farooq Abdullah represented a grim picture 
characterised by total paralysis of adminis-
trative machinery and disruption of the secu-
rity and the law and order fabric in the Valley. 
The State Govemment appeared to have 
neither the will nor the capacity to put through 
strong measures to meet the offensive 
launched by militants. The various seces-
sionist forces had regrouped in an organised 
manner and political adivity in the Valley had 
virtually ceased, while militants had esca-
lated the tempo of their violent activities. 

Since the imposition of Governor's Rule 
determ ined efforts are being made to restore 
the authority of the State and bring back 
normalcy. There has been revamping of 
administration at various levels with a view to 
making various components of administra-
tion functional and improving the coordina-
tion as also toning up of intelligence network 
and police machinery. The presence of 
Central Para-military forces has been aug-
mented and steps have been taken to 
strengthen the vigil on the border. 

Our neighbouring country's-continuad 
assistance to the s8C8Ssionist elements in 
the Valley in a vigorous manner is a cause of 
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grave concern. We have concrete evidence 
regarding assistance in the shape of arms, 
inspiration and guidance being received by 
the militants from across the border. We also 
have information regarding large number of 
training camps being run on the other side of 
the border to train the militants. Its further 
attempt to internationalise the issue has 
added a new dimension to the situation. 

The situation in Kashmir calls for firm 
and resolute measures for reasserting the 
authority of the State and restoring nor-
malcy.1t will involve isolating and containing 
secessionist elements in an effective man-
ner and toning up of intelligence and admin-
istrative machinery. A new vigour is also 
required to be injected in the local admini-
stration and police machinery. It also calls for 
measures for winning aback confidence of 
people through initiation of political process 
and implementation of various pecple-ori-
ented measures on the economic front. 
Conditions are also to be created in which 
the people who have left the valley for Jam mu, 
Delhi and other places in the country can 
return to their homes. 

The Central Government is fully alive to 
the situation and keeping a close watch. 
While we have taken necessary steps to 
counter our neighbouring country's offen-
sive, we reiterate our resolve to defend the 
country's integrity and secular institutions. 
We also caution the rulers of our neighbour-
ing oountry against showing undue interest 
in what is essentially an intemal matter of 
this country. Besides, initiation of various 
administrative measures as outlined above, 
political initiative has also been taken with a 
view to evolving a national oonsensus for 
tackling this problem. The Prime Minister 
has already held a meeting with senior lead-
ers of major poUticai parties on 7th March, 
1990 and a delegation comprising leaders of 
these political parties also visited Srinagar 
on 8th March, 1990 for making an on·the-
spot study of the situation. This visit was 
followed by a Review Meeting held by Prime 
Minister on 10th March, 1990, with the lead-

ers of these political parties. A joint state-
ment was also issued after the meeting, 
reassuring the people of Jammu and Ka-
shmir about maintaining the identity of the 
State and underlining the need for reviving 
the political adiv~y. It further expressed the 
resolve that no sinister designs against the 
unity and terr~orial integrity of India shall be 
permitted to succeed and made an appeal to 
the misguided sections of the people in 
Kashmir Valley to abjure violence and take 
recourse to peaceful ways for the redressal 
of their grievances, for which abundant 
opportunities existed within the Constitution 
of India. As discussed in the Meeting, a 
Cabinet Minister has been appointed to 
coordinate Jammu and Kashmir affairs and 
an Advisory Committee comprising the rep-
resentatives of the political parties to assist 
the Minister has been set up. 

The Government of India has been 
rendering all possible assistance to the State 
Government to meet the situation. The 
Government is totally committed to main-
taining territorial integrity and unity of the 
country and foil the nefarious designs of 
secessionist and subversive elements oper-
ating in the Valley. The people of the country 
stand united in this resolve and sinking our 
differences. 

SHAIG.M.BANATWALLA: I have given 
notice of an amendment to this motIOn. My 
amendment is: 

"Add at the end of the motion, 
'regret that. ..... .. 

MR. SPEAKER: There is no motion 
now. He has only spoken. Shri Vasant Sathe 
to speak. 

SHRI VASANT SATHE (Wardha): I am 
glad that the Government has come forward 
to have this very important matter, that con· 
cerns the entire nation, discussed on the 
very first day of business ..... . 

SHAI G.M. BANATWALLA: What hap-
pened to the supplementary list of business? 
You have circulated a supplementary list of 
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business and therein the motion has been 
given to ~ moved by Mufti Sayeed Sahib. 
What happened to that? let us know what 
we are taking up right now. 

MR. SPEAKER: You please go through 
Rule 342. As per Rule 342 we have taken up 
this discussion and the House has con- / 
sented to take up this discussion under that 
rule. 

SHRI G. M. BANA TW ALLA: But what 
happened to the list of business which has 
been circulated? It speaks about the motion. 

MR. SPEAKER: Now the discussion is 
as per Rule 342. It gets precedenc.e. 

SHRI G.M. BANATWALLA: But it 
speaks about the motion and if there is a 
motion there will be an amendment. 

SHRI T. BASHEER (Chirayinkil): Sir, 
you seem to have not taken this matter i,n all 
seriousness. Actually, in the List of Business 
for today, which we received, there is ...... 
(/nterruption$) I am on a point of order. 
(interruptions) 

MR. SPEAKER: There is no point of 
order. 

(Interruptions) 

MR. SPEAKER: You may please take 
your seat. I have not permitted you. 

( Interruptions) 

SHRI T. BASHEER: Sir, I have been 
trying to catch up your eye all through the 
time. You give me the time to speak. (Inter· 
ruptions) 

MR. SPEAKER: Yes. Now, you may 
speak on the point of power. 

( Interruptions) 

SHAI G.M. BANATWALLA: In the 
Revised list of Business for today, item No. 
S says that this is a Motion. I seek to amend 

the Motion. (Interruptions) 

MR. SPEAKER: Shri Basheer is on a 
point of order. L81 him speak. 

SHRI T. BASHEER: Sir, what I would 
like to say is that you have shown lack of 
importance to this. (Interruptions) 

MRSPEAKER: letShriBasheerspeak. 
Other hon. Members may take their seats. 

( Interruptions) 

SHRI G.M. BANATWALLA: Sir. you 
said this is a Motion. I have given a notice of 
amendment. But, before disposing of that, 
you are takir,g up other matters. 

MR. SPEAKER: I am disposing of that. 
Now, you take your seat. 

SHRI G.M. BAN ATW ALLA: You have 
circulated the Motion. I have given an amend· 
ment to that Motion. 

SHRt T. BASHEER: Actually. what I 
would like to say is that the way in which you 
are dealing with the subject is not fair. You 
have shown lack of importance to the sub-
ject. Today, when I received the Revised List 
of Business I saw that there is a discussion 
under Rule 193, which is to be raised by Shri 
Mufti Moham mad Sayeed. Then, I wondered 
as to how a Minister can raise a discussion 
under Rule 193. (Interruptions) Sir, the Rule 
is there. It is for a Member to raise, after 
seeking clarification from the Minister. I can 
read the relevant Rule. (Interruptions) Let 
me complete, Sir. 

MR. SPEAKER: You may address the 
Chair and not others. 

( Interruptions) 

SHRI T. BASHEER: After that, when 
we came here, we received another Revised 
List of Business which says that the existing 
item No.8 may be substituted as 'A Motion'. 
If it is so, I would like to know under this Rule, 
where is the Motion, what is the procedure 
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adopted, what is the state of things, what are 
we hearing from the Minister and what are 
we hearing now. There is no motion at all. I 
cannot understand. Please let me know what 
procedure you are following. 

SHRf KAMAL NATH (Chhindwara): 
Now, the issue is that whether this is a 
discussion under Rule 193 or 342. There is 
also an Adjournment Motion. But, there is no 
ruling on the Adjournment Motion. 

MR. SPEAKER: I have already given. 

( Interruptions) 

SHRI KAMAL NA TH: It is an important 
matter and an Adjournment Motion has an 
element of censure. Is this matter serious 
enough to have consideration? (Interrup-
tions) I would like to know whether it is a 
discussion under Rule 193 or 342 orthis is a 
Motion moved by the Government. (Inter-
ruptions) 

[ Translation] 

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker, Sir, I have one submis-
sion to make. You issued an agenda and the 
House taking into account the seriousness 
and, of the matter adopted the motion to 
suspend the Question Hour. What more 
seriousness can be there? Even after sus-
pension of the Question Hour and top priority 
being accorded to this matter, some people 
are making efforts to stall discussion on this 
subject because they are themselves re-
sponsible for this state of affairs as it devel-
oped while they were in power. Therefore, 
my point is that this discussion should be 
allowed ,0 continue. Those who are staging 
a waik-cut today are themselves respon-
sible for it. 

[English] 

SHRI P. UPENDRA: Sir, it is a very 
serious discussion. As the leaders of the 
parties opposite know, recourse to this rule 

has been made on the basis of a consensus 
arrived at in your ch~mber. It is proper on the 
part of the leaderto allowthe Membersothat 
we do not waste our time in discussing this 
matter. 

MR. SPEAKER: Yes. 

SHRIG.M. BANATWALLA: Iwillformu~ 
late my point of order and request that you 
please hear me now. 

Sir, first of all, the Members were taken 
with surprise to read the motion which has 
been substituted for item 8, namely, that the 
situation in Kashmir be taken into considera-
tion. It is a motion under rule 342. Before we 
could apply our mind to the notice that was 
given, you even admitted the motion and you 
even allowed the Member concerned, 
namely, Shri Mufti Mohammad Sayeed, to 
move that motion also. 

Now, running against time, we are here 
writing out notices and rushing these to you. 
I have rushed two notices during these few 
minutes with me while protesting that my 
adjournment motion on Kashmir situation 
has not been allowed by you. My two notices 
are with respect to this discussion under rule 
342. 

My first submission is that discussion 
under rule 342 is a discussion under a mo-
tion. The motion is: 

"That the situation in Kashmir be taken 
into consideration." 

My first notice is about an amendment to the 
motion. That amendment to the motion is 
that at the end add: 

"and regret that Government policy led 
to the present deteriorating situation." 

Now this is one notice of my amend-
ment given to the Government. 

SHRI P. UPENDRA: Which Govern-
ment? 
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SHRI G.M. BANATWALLA: The Gov-
ernment is your Government. (Interruptions) 
Government means the Government in 
power. (Interruptions) I need not educate the 
hen. Minister for this. (Interruptions) 

The second notice is also under rule 
342. This rule says that the main motion 
moved by Shri Mufti Mohammad Sayeed 
can come up for discussion unless a Mem-
ber moves another substantive motion. So, 
my another notice is a notice on a substan-
tJve motion that instead of taking up the 
present motion of Shri Mufti Mohammad 
Sayeed, the House should take up the mo-
tion: 

"That th is House regrets that the policy 
of the Government led to the deterio-
rating situation inJammu and Kashmir." 

If you are not prepared to accept my 
amendment to the motion, then, at least you 
will have to accept my substitute substantive 
motion under rule 342. (Interruptions) I quote 
rule 342: 

"A motion that the policy or situation or 
statement or any other matter be taken 
into consideration shall not be put to 
the vote of the House, but the House 
shall proceed to discuss such matter 
immediately after the mover has con-
cluded his speech and no further ques-
tion shall be put at the conclusion of the 
debate at the appointed hour unless a 
member moves a substantive motion 
in appropriate terms ... " 

I have already given you a motion in 
substantive terms, also. I request that Iny 
substantive motion be accepted. I had no 
time to give it earlier becaus~ the motion has 
come right now. I have given you substantive 
motion in substitution of the motion of the 
hon. Minister for Home Affatrs. My substan-
tive motion says that instead of the motion of 
the han. Home Minister, the House should 
take up the following motion: 

"That the House regrets that the pres-

ent situation is due to the policy of this 
Government. " 

MR. SPEAKER: Please take your seat. 
I will again read Rule 342 for the benefit of 
the hon. Members of the House. Rule 342 
says: 

"A motion that the policy or situation or 
statement or any other matter be taken 
into consideration shall not be put to 
the vote of the House, but the House 
shall proceed to discuss such matter 
immediately after the mover has con-
cluded his speech and nofurtherques-
tion shall be put atthe conclusion of the 
debate at the appointed hour unless a 
member moves a substantive motion 
in appropriate terms to be approved by 
the Speaker and the vote of the House 
shall be taken on such motion." 

So, accordingly, I think it is an order that 
I should allow Mr. Sathe to speak. And then 
you can move your substantive motion. Now, 
Mr. Sathe can speak. 

( Interruptions) 

MR. SPEAKER: That can be taken up 
at the conclusion of the debate. Things are 
clear and hence, Mr. Sathe can proceed. 

( Interruptions) 

[ Translation] 

PROF. SAIF-UD-DIN SOl: I am unable 
to understand as to what is their problem? 

SHRI MADAN LAL KHURANA (South 
Delhi): You had staged a walk out and 
therefore would you know? (Interruptions) 

[English] 

SHRI VASANT SATHE: As I said, it 
shows the urgency of the matter that this 
House on its very first day of dealing with its 
business has taken up this important matter 
even by suspending the Question Hour. Sir, 
Kashmir situation has become so grave in 
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the last few months that even the represen-
tative of the Government there seems to feel 
that it is practically on the point of no return. 
I am not going to take up this matter in a spirit 
of acrimony as to who is responsible or who 
is not responsible. Ultimately, I think, we will 
have to decide as to what this entire Parlia-
ment is going to do and send a m~ssage not 
only to the people of this country but to the 
whole world that we are not going to allow 
anyone to tamper with the integrity and unity 
of India. I believe this is the spirit of this 
debate. Now, what is the seriousness of the 
matter? Today in Kashmir, all political and 
civil processes have come to a standstill. 
Even the Governor now says that the elec-
tion of the earlier Government was rigged. 
Who is going to be happy and who is propa-
gating day in and day out in Pakistan and all 
over the world quoting the Governor him~ 
self? You know what is happening. What are 
the political forces available in Kashmir? 
One is National Conference which has its 
roots into the last village of the State. One 
mayor may not agree with this. If some 
people feel otherwise, they will not agree 
with this. But the biggest political force is the 
National Conference. Then they may not 
also agree with the views of the Congress. 
The present Government mayor may not 
agree that another political force that was 
active was the Indian National Congress. No 
other political force was there. Now, sud~ 
denly a new force, namely, Jamait-e-Islami 
which is totally in favour of Kashmir going to 
Pakistan, has come up. Another force which 
has come up is JKLF, viz., Jammu and 
Kashmir Liberation Force. Sir, whatevercriti-
cism that can be levelled against the Con-
gress Government's rule in this country in 
the last 40 years, at no stage have we ever 
supported an anti-secular, an anti-national 
force or an un-popular Government in Ka-
shmir. This at least is borne out. What has 
happened today? You send a representa-
tive, your Governor and the first act he does 
is that he dissolves the Assembly, peoples' 
elected Assembly. Not only this, kindly see 
his attitude to the people, all the people-
see how it is turned-in the name of trying to 

be firm against the militants. Shri George 
Fernandes and others who had gone in the 
delegation to Srinagar can oorrect me if I am 
wrong. I have been told that the Governor 
himself says that all political forces have, 
become irrelevant and the only relevant 
political force to whom he is giving credibility 
is JKLF and he says that he has given them 
whatthey are asking for-azadi. This is what 
JKLF is asking for. They say that they want 
independence, azad;, nothing short of it will 
do. This is the crux :A the matter and that is 
the firs! and the most important point to be 
discussed and decided by the entire House. 
I would like to know even from those who 
have sympathy for Shri Jagmohan whether 
they are in favourof handing over Kashmirto 
JKLF. Are they in favour of declaring inde-
pendence of Kashmir in the spirit in which 
some people are asking for an independent 
Khalistan in Punjab, or even worse because 
an independent Kashmir everybody knows 
will only support Pakistan; and no one else? 
It will totally go into the lap of that country. Is 
this what you are aiming at? Are you in 
favour of this? I do not give any importance 
to an individual; he is representative of the 
Government of India, the Prime Minister. I 
have also not given much importance to the 
fact that the Deputy Prime Minister leads the 
delegation and the Governor does not deem 
it fit even to receive him. That is a small 
matter and it is for1he Deputy Prime Minister 
to take cognizance of it. 

I was saying about the attitude of the 
Governor. Here is an authority representing 
the Government of India, who has now let 
loose on the people of Kashmir a reign of 
repression in the name of curbing the mili-
tants. Can you imagine a situation of declar-
ing the imposition of curfew there for the 
whole month? It was mentioned that it was 
valid for the entire month of February and on 
the top of it, it will also contin ue for the whole 
of March. What is this? That means that the 
people cannot gofortheir namaz. The period 
of Ramzan is coming. What will happen in 
the valley if the entire people are going to feel 
that they are going to live in a reign of 
curfew? Why has this situation arisen? This 
situation has suddenly taken this turn be· 
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cause of this attitude of the representative of 
the Government of India, called the Gover-
nor. What does that gentleman say today 
about all the political forces there and what is 
he going to do? 

Our good friend, Shri George Fernan-
des, has been given the authority to coordi-
nate and look into the entire matter of Ka-
shmir; of course, he will be supported by 
advisors, representatives of various political 
parties. The intention is good, but if one 
wants to translate it into action, the first thing 
that has to be done is to restore some kind of 
political process there and political process 
to assist the secular forces, to assist the 
national forces, to assist those who are clear 
in their minds that Kashmir is inalienable part 
and parcel of India. Unless such persons are 
assisted, how will you restore a political 
process which will bring Kashmir and the 
people in the mainstream once again? If 
simultaneously you have an authority which 
keeps on saying openly to our own represen-
tatives or to the Delegation who go there, 
including all political forces, trade union 
organisations and all others-there were 
representatives who had gone there from all 
parties-when they asked this question to 
him. hesaid; "everyone is irrelevant, theonly 
force which is relevant is (a) JKLF and (b) 
Jamait-e-Islami." I am amazed of this. This is 
my first concern. 

If this is the attitude which is going to be 
taken by a representative who is in charge of 
governance of Kashmir-because coordi-
nation is another thing-I do not think Shri 
George Fernandes who is today in charge of 
governance. his orders will prevail. His or-
ders, I would like to know. Of course, the 
Prime Minister will make it clear, whether 
George Fernandes' orders as Minister of 
Cabinet will prevail over the Governor's 
whether he will be able to give directions to 
the Governor and the Governor will have to 
abide by the orders. It is because under the 
Constitution I do not know how this dichot-
omy will function. When you had appointed 
a Governor superseding virtually the As-
sembly by bringing in the President's rule, 
how will it function? 

As far as permission of the President is 
concerned, that is a.legal matter. But the fact 
is, what will be the repercussions of this 
complete divergence of approach, attitude 
and views of these two authorities? I had 
read hon. George Fernandes' statements. 
He feels that the political process is neces-
sary to bring back sanity into the whole 
situation of Kashmir. He can correct me 
when he intervenes, if I am wrong there. But 
this is what I had gathered from his state-
ments. 

But as far as what the Governor had 
done and stated all these days is totali), 
contrary to this approach. Therefore, today if 
anything is to be done in Kashmir, my -col-
leagues particularly from National Confer-
ence will speak. They had launched and 
given many examples of what is happening 
there. But I would like to emphasise this 
aspect. The most important thing is to re-
store political, democratic, secular and na-
tionalist process in Kashmir and heip all 
those in Kashmir in restoring these things. 
We cannot say that majority of Kashmir have 
been pro-Pakistanis, all these years. No-
body can make an allegation that the brave 
Kashmiries who took the brunt of infiltrators 
from Pakistan in 1947 would ever agree or 
succumb to this pressure in any way of 
surrendering to Pakistan orbeing swaliowed 
by Pakistan. Because, the whole culture of 
Kashmir, of which everyone is proud of-4he 
beauty of Kashmir, the beauty of language of 
Kashmir, the entire heritage of Kashmir-
will get wiped out the day Kashmir valley. 
particularly gets swalloed by the marauders 
of Pakistan. Everybody knows that there 
would be no Kashmir culture left. 

What was the sanctity of Article 370? 
The sanctity was that we wanted to retain, 
maintain, preserve and protect that culture. 
Any suspicion that anything coming from 
outside. anybody from any part of India 
acquiring properties. acquiring lands, and 
the poor people of the Kashmir Valley par-
ticularly not being able to resist it-that would 
go againstthe preservation of their culture ... 
( Interruptions) 
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Now we are seeing a new feature. (In-
terruptions) Fair enough; you say so. That 
the cat will be out of the bag, I know when I 
say this. (Interruptions) I would realty like to 
know from this Governmen!.... (Interrup-
tions) You speak it; I do not mind; you speak 
it out. Have the courage to say so; I would 
love to hear you. Those who are of the view 
that Article 370 should be done away with, let 
them speak it out on this occasion openly; 
and then let me know from the Government, 
let me know from the han. PriJ'Tle Minister 
and Mr. George Fernandes and others 
whether they agree ... (Interruptions) 

~ 

SHRI VISHWANATH PRATAP SINGH: 
Sir. I want to say here and now that we stand 
by Article 370. (Interruptions) 

SHRI VASANT SATHE: Thank you 
very much. (Interruptions) 

SHRI LK. ADVANI (New Delhi): After 
all. if this is the occasion for every party 
reiterating its stand given to the people in 
their manifestos, the Prime Minister has done 
the right !hing by emphasizing what his party 
laid the people; and I will say that I believe. 
and my party believes, that this situation 
would not have arisen if, as Dr. Mukherjee 
had demanded, Article 370 had been 
scrapped. (Interruptions) And today also ... 
( Interruptions) 

I can teR you, and I can tell the Congress 
benches that this is too jejune a device to try 
to divide us. We appreciate it... (/nterrup· 
tions) I respect his viewpoint, and I believe 
that it is his duty to repeat what he has told 
the people; and I say that it is my duty to say 
that my party will continue to stand for the 
abrogatioQ of Artide 370 ... (Interruptions) 

Mr. Speaker, Sir; Mr. Vasant Sathe 
wanted us to state our position. The Prime 
Minister has stated his. I have stated my 
own. (Interruptions) But I would say that 
today the situation in Kashmir is too serious 
for us to be playing politics with each other. 
There is no scope for playing politics. And 

what is being said is onty playing politics. 
( Interruptions) 

MR. SPEAKER: Now Mr. Sathe. 

(Intenvptions) 

SHRI L.K. ADVANI: let us not play 
politics. let us deal with the situation; let us 
not play politics. (Int9rruptions) 

MR. SPEAKER: I have not called oth-
ers. Yes, Mr. Bhogendra Jha. 

SHRI BHOGENDRAJHA (Madhubani): 
Sir, I think what the Prime Minister has stated 
on the point of Article 370 is not only his 
party's manifesto. As the Prime Minister, he 
has stated it; and that is the Government's 
stand, which we are supporting. 

SHRI VASANT SATHE: Now we have 
the picture a little clearer. Why do I say that 
this is a policy matter, and a very serious 
policy matter? I was not trying in any way to 
divide the main crutch given by the BJP to 
the Government. (/ntemJptions) I was not, 
nor am I interested. Sir. they have already 
stated that they stand by their manifesto. 

It is absolutely clear. You have reiter· 
ated it, made it further clear again; right from 
Dr. Shyama Prasad Mukherji's time till Shri 
Advaniji's time, till today you are clear in your 
view that Article 370 be abrogated. Here is a 
main party which is supporting the present 
Government. The Prime Minister himseH 
has in no uncertain terms stated that they will 
not in any way abrogate Article 370. They 
are supported by the Marxists also. (Inter-
ruptions) I have stated my position right in 
the beginning. (Interruptions) 

SHRI RAM NAIK (Bombay North): Are 
you supporting the Government or not? What 
is your stand? You must state your stand 
clearly whether you are supporting the 
Government or not. (Interruptions) 

SHRI VASANT SATHE: I cannot help 
those who cannot follow English. (Interrup-
tions) I have very clearly stated that the 
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whole purpose of Article 370 as enshrined in 
the Consfitution was to protect the cultural 
identity of the people of Kashmir. (Interrup-
tions) This is our stand. If this is the stand of 
the main supporters of this Government, and 
if the Governor there is pursuing a different 
policy, you have to reconcile your stand and 
the Governor's stand. What is it that you are 
asking for? If they say that Article 370 should 
be taken away, then whom are they support-
ing? They are encouraging the demand of 
the JKLF and legitimising it. When they say 
that they do not feel secure, they do not have 
their cultural identity preserved and pro-
tected, this is their legitimate apprehension, 
look at this major party; your supporters are 
saying so. Therefore, they want independ-
ence. If this is not a logical conclusion and 
the corollary, what else it is? ts the BJP hand 
in glove with JKLF indirectly? Is this what 
they are aiming at? The demand for inde-
pendent Kashmir, liberation of Kashmir, is 
the demand they encourage. Is this the ob-
jective of this important organisation of this 
country, the main supporter of this Govern-
ment? If this is so-it was rommon knowl-
edg&-everybody was saying that the pres-
ent Governor is, in fact, a nominee or at least 
recommended ..... . 

[ Translation] 

SHRI VUAY KUMAR MALHOTRA 
(Delhi Sadar): He was appointed by Shri 
Rajiv Gandhi and Shrimati Indira Gandhi. 
You should also disclose what Shri Rajiv 
Gandhi had told Shri Jagmohan and mem-
bers are eager to know it. 

SHRI VASANT SATHE: You are ..... . 

SHRIVUAYKUMARMALHOTRA: You 
are trying to take undue advantage of him in 
order to cover up your own misdeeds. You 
were going to appoint him as a Minister and 
today you are saying that he is our nominee. 

[ Translation] 

SHRI VASANT SATHE: I would like to 
clarify. Please listen. (Interruptions) 

[English] 

I am glad that Mr. Malhotra has made a 
statement. H anyone who enjoyed earfierthe 
blessings of Mr. Rajiv Gandhi goes to that 
side, he becomes a pariah. Is this what you 
are trying to say? If anyone who had earlier 
blessings or who was a supporter of Mr. 
Rajiv Gandhi, who called Rajiv Gandhi 
Krishna, Rama, goes to that side, he be-
romes a paragon of virtue. Is this what you 
are trying to say? Okay. But then do not have 
any grievance. There are many. (Interrup-
tions) 

[ Translation] 

SHRI VIJA Y KUMAR MALHOTRA: 
Those who are sitting with you, used to hurl 
abuses till recently. (Interruptions) 

SHRI VASANT SATHE: There are 
several hon. Members on your side who 
were with us previously. (Interruptions) 

[English] 

Man must be judged by his action. H 
today the Governor is behaving in a manner 
which is against the interest of this country, 
against the interest of the nation, is encour-
aging divisive tendencies, fissiparous forces 
in Kashmir, Sir, that will be the height of 
treason, nothing short of it, because anyone 
who supports secessionist forces, seces-
sionist movements, secessionisttendencies 
can be condemned nothing less than being 
guilty of treason and this is what I charge the 
present representatiV'e of the Government of 
India in Jammu and Kashmir of being very 
openly supporting this organisation called 
JKLF.I would really like to know from anyone 
on that side whether they will plead and 
support this nefarious organisation, either 
Jamait-e-Islami or JKLF, by anything be-
cause that will be as good as supporting an 
other secessionist force Khalistan. 

Sir, this is the seriousness that we are 
faced with today in this country. Whilst you 
allow and particularly the geographical situ-
ation of both these parts, both Jammu and 
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Kashmir and Punjab contiguous, Sir, in both 
these parts if such tendencies grow, you can 
understand how detrimental it will be for the 
interest of unity and integrity of this country. 
This is what has happened because of the 
soft policy whateverg rievance orcondemna-
tion you may make, our Government atleast 
stood firmly in a non compromising attitude 
against the terrorists, even at the risk of 
personal life we never succumb to the terror-
ists or say that we will have any deal w~h the 
terrorists. Therefore, Sir, today... (Interrup-
tions) I cannot argue w~h ignorant peo~le. 
The major point in this discussion therefore 
is this. How are we going to bring back the 
nationalist, secular, progressive forces once 
again to have their voice, their coming into 
the mainstream of national life of this coun-
try, the democratic national life of this coun-
try? How are we going to encourage this 
process? How are we going to correct imme-
diately this most dangerous trend headed, 
abated by no less a person than the Gover-
nor representing the authority of the Presi-
dent and the Government of India? How are 
you going to curb him, his approach and his 
attitude of encouraging the anti-national, 
subversive, secessionist forces like theJKLF 
and Jamait-e-Islami? This is the main issue. 
This is the crux 01 the matter. We can assure 
right now that anything that this Government 
will do again to restore Kashmir to the main 
process, the political, democratic. national-
ist, secular process, would be most welcome 
and we will give our full support. But if they 
still encourage the voices which have been 
raised her and reiterated by the leader of the 
BJP that they want to hit at the very root of 
cultural identity of Kashmir, if this is still going 
to be encouraged. I do not see any way of 
trying to find a solution to the situation of 
Kashmir although the Prime Minister has 
made it very clear just now his attitude to-
wards the cultural identity of the people of 
Kashmir as enshrined in Article 370. This is 
what I would like to emphasize. I hope these 
issues will become clear in this debate. 

( Translation] 
SHRI KAlKA DAS (Karol 8agh): You 

are making a reference to the BJP but I 
would like to take this opportunity to tell you 
that whatever little culture of Kashmir is lett 
in the valley, it is only due to BJP. That is just 
due to the sacrifices made by the BJP. 

[English] 

MR. SPEAKER: Shri Jaswant Singh. 

SHRI G.M. BANATWALLA: You have 
promised to allow me to move my motion. 

MR. SPEAKER: At the conclusion of 
the debate. 

SHRI G.M. SANA TWALLA: Earlier you 
said that you would allow me after Shri 
Vasant Sathe and now you are saying after 
the c:o~usion of the debate. I do not know 
what is in your mind. 

MR. SPEAKER: I made it clear that at 
the cOflclusion of the debate you would be 
allowed to move your motion. 

SHRI G.M. BANATWALLA: The dis-
cussion must proceed taking in view the 
motion that I also propose to move. The 
Members speaking on the motion should 
have my substitute point also before them so 
that they are in a position to vote with an 
enlightened mind. 

[ Translation] 

MR. SPEAKER: Mr. Banatwalla, your 
Motion is there, we will take it up at the 
conclusion of the debate. 

[English] 

SHRI G.M. BANATWALLA: Then an-
other round of debate will be required on my 
motion. 

MR. SPEAKER: No. please do not 
argue that way. 

SHRI G.M. BANA TWAlLA: Shall I take 
it that that;s your promise? 
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MR. SPEAKER: That will be allowed. 

SHRI JASWANT SINGH (Jodhpur): I 
was looking forward to my senior colleague, 
hon. Shri Vasant Sathe's intervention. I was 
looking to his intervention because Ithought 
we will have a debate and not a squabble. 
His intervention was full of parochial pas-
sions, full of prejudice and was filled with 
unreason. At the end of his intervention 
lasting over an hour, not a single suggestion 
has come from this senior Member of the 
Opposition about what was referred to by 
him. Obviously, with feeling and conviction 
that it is a national problem yet not a single 
remedial step has been suggested. The inter-
vention has been a basketful of invectives. In 
1980, when late Sheikh Mohammad Abdul-
lah was the Chief Minister of Jammu and 
Kashmir, there was an incident that took 
place in Srinagar. I was then asked by my 
party and the leadership of the party. Lalji 
Advani and Atalji, to go to Kashmir and I 
went, in 1980, as a Member of Parliament. 
The inc:dent was a small incident compared 
to what is obtaining today in the Valley. A 
military truck passing through Srinagar town 
had been stoned. I went and met late Sheikh 
Sahib then. There was a rivtous mob. Single-
handedly, in a commanding performance of 
domination of public life, by the sheer weight 
of moral authority. carrying only a stick in his 
hand, he brought that crowd under control. I 
recollect the reality of that public intervention 
by a leader of the National Conference and 
I cannot but help reflecting in sadness, not as 
a point of criticism, on all the leaders that 
went in 1990, a decade later, to that very 
Sri nagar, on what they saw, how they re-
acted and what message they collectively 
and individually gave not just to the nation, 
but internationally about India's response to 
this situation that obtains in Kashmir. I do not 
have to go into the details of that visit or that 
delegation. I need merely to request my 
friends on the Opposition Benches to reflect 
very deeply that the situation in Kashmir 
today is well beyond parochial party inter-
ests. It is so grim that if you reduce the 
discussion on Kashmir to scoring petty and 
small debating points as, for example, on 
article 370, then you are missing the es-

sence of the challenge that the nation faces ... 
( Interruptions). 

SHRI G.M. BANATWALLA: You call 
article 370 as parochial. What is the attitude 
you are having towards the Constitution? .. 
( Interruptions). 

SHRI L.K. ADVANI (New Delhi): Sir, I 
just request the hen. Member to yield to me. 
I think he has made a very valid point. I wish 
to say that when my party decided to support 
this Government, at that point of time I knew 
that on article 370 this Government is com-
mitted to preservation 01 article 370. So, it is 
not a situation that has developed today that 
Mr. Sathey should have tried to highlight as 
if that is a major issue today. No. Today, 
when my party decided to support this Gov-
ernment, it was with full knowledge that they 
stand where they are and I stand where I am. 

SHRI VASANT SATHE: I beg your 
pardon. Sir, I am really surprised that hon. 
Shri Jaswant Singh Ji has said that article 
370 is a petty and parochial matter. Sir, to my 
mind Article 370, the spirit 01 the Article 370, 
is the very essence of today's entire problem 
in Kashmir and therefore, if you try to brush 
aside the reality, you can read anything into 
his honesty, I can understand. (/nterrup-
tions) Then, if you try to say that this Article 
is meaningless, irrelevant and petty, it is not 
correct. Don't say that. (Interruptions) 

MR. SPEAKE:R: Mr. Jaswant Singh is 
not yielding, please sit down. 

( Interruptions) 

SHRI G.M. BANATWALLA: The si-
lence of the Treasury benches is also con-
demnable when such a remark has been 
made by the hon. Member. Otherwise, they 
should get up and defend his position. (Inter-
ruptions) 

SHRI T. BASHEER: The Prime Minis-
ter should condemn his statement about the 
Article 370 of the ConstitutiOn. (/ntenvp-
lions). 
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[T ransiation) 

MR. SPEAKER: Please take your seat. 
e Interruptions) 

[English] 

SHRI JASWANT SINGH: Sir. I would 
like to share my perceptIOn of what I have 
called the five realities of .Jammu and Ka-
shmir, the realities about the situation as it 
obtains inside the Valley. Sir i , do hold in aU 
seriousness and with a sense of responsibil-
ity that the situation in the Valley of Kashmir 
is possibly t"'e most serious situation that the 
indian nation has faced since independ-
ence, and I.Jnless we approach the entire 
issue with that, as the back-drop of the 
situation that confronts us, we wil: wander 
into the Mrrenness and irrelevancy of petti-
ness. 

Thes900r'ld I would like to submit throug h 
you, Mr. Speaker, Sir, to the Government, is 
that my assessment about the situatIOn in 
the Valley is that it is an externally incited, 
aided, trained and abetted low-level insur-
gency ~ It is a low-level insurgency externally 
abetted and because it IS a controlled Iow-
level insurgency, there is no need for t"ose 
that are inciting it to e1gage in military terms 
the mg"'1 of the IndIan nation. Their aim is to 
continue to inflame and perpitrate that low-
level insurgency and the challenge that we 
face as a !'latinn is to contend with that Iow-
level insurvency. 

The third reality is that the present situ-
ation in Jammu and Kashmir is the conse-
quence of the last 40 years of neglect and 
misrule and if it is the consequence of the last 
40 years of neglect and misrule, there are 
stages in the sure discent of that Valley to the 
present situation. Here is the situation where 
our adversaries have repeatedly given us 
notice. whether it was in 1948 or 1 962 or 
1965 or 1971-72, that this is a spot where we 
will hurt you, that this is the spot where we 
will hit you. that this is the spot on which we 
will inflict injury. Despite these repeated 
warnings, to successive governments of 
India. if we find ourselves in the p(esent 

situation. then it is only because we collec-
tively, as a country. have not recognised the 
reality Of Jammu and Kashmir and the chal-
lenge that it poses to the Indian nation. If, 
however, Sir, beyond that larger screen you 
were to attempt to delineate the landmarks, 
as my hon. friend George Fernandes ably 
did the other day in a private conference, 
then there are some landmarks. And the first 
landmark arises in 1983. I do not have to 
describe that landmark. The second land-
mark arises in the dimissal 01 the Farooq 
Abdullah Government and the wrong instal-
12tion of Ghulam Mohd. Shah's Government 
there, wrongly and undemocratically, and 
with consequences for which we are paying 
today. 

The third landmark was the accord 
between Raji'! Gandhi and Farooq Abdullah 
and the elections of 1987. I do not wish to go 
into aspects of what happened in that elec-
tion but there is a point which is repeatedly 
being made both by the Leader of the Oppo-
sition, in private conferences, through the 
press. and by my senior leader of the Oppo-
sition, Shri Vasant Sathe, that if we keep on 
talking of Jigging , rigging and rigging, we are 
doing two things. Firstly, we are oonveying a 
message to Pakistan, because wh'en we say 
that there is no need for a plebiscite because 
we havq had successive elections in that 
Valley and if we ourselves in the same breath 
say that there is rigging, then Pakistan gets 
a tool to say 1alse elections, wrong elec-
tions'. The arguments that my han. friend 
from the Opposition put forward are feeble 
and conv~luted. The reality as obtained in 
1987 election and as indeed in the earlier 
election is known to all throughout the world 
that there has been in Jammu and Kashmir 
only one free and fair election and that was 
in 1977 when the Janata Government came 
to power ... (Interruptions). Sir, I do want to 
say, it is not because of seH-praise ... (Inter-
ruptions). I do not say it because of sen-
praise; late Sheikh Mohd. Abdullah and 
indeed Shri Farooq Abdullah themselves 
have admitted that it there was one election 
in the Valley of Jammu and Kashmir, it was 
the election of 1977-79. It is with sadness, 
Sir. that I have to come to the next stage. 
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SHRI VASANT SATHE: Dr. Farooq 
Abdull~ now said that the 1987 elr.oction 
was rigged. You don't accept that. 

SHRI JASWANT SINGH' I come to the 
next stage of wha: I call the decline of this 
Valley into chao~. And the ne)(t stage of it 
was marked by the unhappy abduction, and 
I do not wish to bring the name of that child 
who is the daughter of the Union Home 
Minister here. It is without doubt. Sil , that that 
abduction and the quid pro quo of that ab-
duction did mark a change in the dete~iorat
ing situation in that Valley. If we do not 
collectively, as a House, recognise the ills 
and the v~rious stages by which that decline 
has set in, we would not be applying our-
selves to the real correctives that are now 
necessary. It is recognised Sir, in the words 
of Jansen. G.H. Jansen, a very able com-
mentator, writes about it. G.H. Jansen wrote 
in the month of March in two or three letters 
to the Editor in various newspapers and 
there is one which is particularly noteworthy 
in today's Times of India. I comMend it to my 
friends on the Opposition benches to read it 
and to reflect upon it. What has he said? He 
has said that the people of Kashmir valley 
are demonstrating-these are not his exact 
words-that they have crossed the thresh-
old of fear. Secondly. they are, the peopl~ 
are now moved beyond dialogue. I appeal to 
the Government and to the Opposition that 
when you begin 10 suggest about the demo-
cratic forces, about the reality of the National 
Conference and Congress. please do not 
assert only for the sake of asserting. I do 
recognise that the BJP has no strength in the 
valley, I do recognise that the Janata Oal, as 
such, has no strength in the Valley. I hold my 
friends in the Na,ional Conference in the 
deepest of personal regard and esteem. I 
share their anguish; ~ share their agony with 
them because they have their houses and 
their families are in difficulty inside the valley. 
When you say that we are the democratic 
forces and we only count in the valley, please 
reflect for a moment and think about the 
reality of where we have reached inside the 
valley. 

Sit, before , go to the other aspects 

about myhor. colleague Shri Vas ant Sathe's 
intervention, I do appeal to this House to 
reflect for a moment on how Pal<istan has 
responded to the evolving situation in Jammu 
and Kashmir or how the Pa~~istan National 
As3embJy has responded to it. It sr.ames me 
to cite that Qxampie that the two Houses of 
Pakistan, tnair Senate the thl3ir National 
Assembly, passed an unanimous resolution 
on the question of Jammu and Kashmir. 
When I S:iid I was looking forward for a 
d~bate a'1d not a squabble, it is not an 
observ<rtion of ?ersona! criticism; it is born 
out of a pain that today "' thi5 House, we do 
not recogniss 'he rpahty the nation is con-
fronted with in Jammu and Kashmir. It was 
my hope and indeed my ex?octation that 
when th& delegation led by the hen. Deputy 
Prime Minister Chaudhary [levi Laiji went 10 
Jammu and Kashmir and to the valley. the 
leadership of th~ Opposition will rise to the 
occasion and submit to Choudhary Devi 
lalji; 1et us-hom tile vaHey, from this Cen-
taur Hotel-issue a statement which will 
flash across the WOI td and that statement will 
be a statement of the unity of the entire 
political spectrum of India; it w:l: be a stiite-
ment concerning the purposefulness and 
unity of pUrPOse of the Indian nation. 'I do not 
want to g'o :ilto the details of what that 
delegatio!" actually did and how the Opposi-
tion behaved. That is now part of our past. 
But I was struck by a total sense of unreality 
when we were engaged in a discussion on 
Jammu and Kashmir as to where do we go 
from here and I consider it my dilly to reflect 
a bit on the criticism of the Governor of 
Jammu and Kashmir and aspects of the 
dissolution' of the Assembly of Jammu and 
Kashmir. I do not again have to go into the 
treatment meted out to t"e Governor of 
Jammu and Kashmir. My ~riends know well 
enough here and there about what our ap-
proach to the appointment of Shri Jagmohan 
as the Governor of Jammu and Kashmir 
was. I do not beliave that it is necessary for 
me to repeat it here' and there is a very good 
reason why I say that. The Governor is not a 
representative of hon. Viswanath Pratap 
Singhji. The Governor, when he goes to any 
State and more particularly to sensitive State 
like Jammu and Kashmir, is a representative 
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of the might of the Indian nation. He is not an 
individual that has come from South Delhi 
who wanted to contest the South Delhi Par-
liamentary Election. Now he is representa-
tive of the moral author~y of India. He repre-
sents the President. He represents the might 
of the Union of India. If you destroy the moral 
authority of that office--whateveryourdiffer-
ences of perceptions, whatever you think 
about the personality of the Governor-you 
do call into question the might of the Union of 
India. (Interruptions) 

SHRIMATI UMA GAJAPATHI RAJU 
(Visakhapatnam): H the Governors repre-
sent the moral authority, why were the 
Governors dismissed? (Interruptions) 

SHRI JASWANT SINGH: Because my 
friends fare pre-occupied by the trees, there-
fore, they cannot see the wood. I plead with 
them to rise above it. The situation warrants 
so. Sink your differences. 

PROF. SAIF-UD-OIN SOZ: He wants 
to give J licence to the Governor. not to 
consult even the President. It is licence for 
atrocities and masscare of innocent people 
there. 

SHRI JASWANT SINGH: Sir, I c6n-
elude. The task and the challenge that the 
Union Governm ent. ..... 

SHAt VASANT SATHE: Betore you 
conclude may I request you one thing. You 
began you!' speech by saying that I did not 
make any suggestion. I would like to know. 
before you conclude, will you at least sug-
gest whether we should alienate the people 
of Jammu and Kashmir and the Kashmir 
Valley or we should try to take them with us 
to face this problem? What will be your 
att~ude? 

PROF. SAIF-UO-OIN SOZ: For com-
mitting atrocities and massacre of innocent 
people at the hands of para military forces, 
he wants licence in his hands. We shall not 
allow that. (Interruptions) 

SHRIJASWANTSINGH: lamsure,Mr. 
Speaker, Sir, that even my good friend Mr. 
Soz will not accuse me of one thing, to 
commit a reign of repression and terror in 
Jammu and Kashmir. That is farthest from 
my mouth. That is farthest from my mind. 

PROF. SAIF-UD-OIN SOZ: He is abet-
ting him in the game of massacre. 

SHRI JASWANT SINGH: When my 
hon. colleague Shri Yasant Sathe asked me 
to yield to him and asked for specific clarifi-
cation as to whether I am recommending a 
rein of repression, I am astonished about it. 

SHRt VASANT SATHE: Are you sug-
gesting that the people of Kashmir should be 
alienated? Were you to flight these tenden-
cies without the people? Can you do it? What 
is your idea? What are your suggestions to 
bring back the people of Kashmir along the 
mainstream? That is what I have asked. I 
have never said about repression. Please do 
not put wrong words in my mouth. 

SHRI JASWANT SINGH: Mr. Speaker, 
Sir, I am disappointed because hon. Vasant 
Sathe has asked for a clarification that is 
seH-evident. Of course, the people of Ka-
shmir must be brought into the mainstream. 
Of course, all this must be done. The task 
and challenge that we face today in Jammu 
and Kashmir and the Valley of Kashmir is to 
retrieve an unprecedented situation, inter-
nally and externally. I will say that great 
many of the suggestions, internally, that' 
have to make, I have already made to tbe 
Government. I do not mind repeating them to 
you here. I hold that the law and order 
situation has to be brought to a semblance of 
order. 

PROF. SAIF-UO-OIN SOZ: I assure 
this House that as long as Mr. Jagmohan is 
there, there will be no political peace in the 
State. t wonder an hon. Member like Shri 
Jaswant Singh is suggesting this. 

SHRI JASWANT SINGH: Internally, 
the challenge that the Valley of Kashmir 
poses is both administrative and political. 
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You cannot take one without the other. his 
not a chiCken and egg story. h has to be 
simultaneous, administrative and political 
measures will have to be in~iated immedi-
ately. When people ask, what is your course 
of action, I submittotheOpposition benches 
and to the Government. that so unprece-
dented is the situation that you have to think 
in terms of a two year or a three year time-
frame. Be patient because the situation in 
Kashmir is going to pose the most serious 
challenge to the conscience and collective 
responsibility of all of us. 

PROF. SAIF-UD-DIN SOZ: Why do 
you shed tears, Mr. Jaswant Singh? How 
long innocent people will be killed? (Interrup-
tions) 

[ Translation] 

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker, Sir, when Mr. Jagmo-
han is sent by them. he is considered to be 
a right choice and when he is our choice, 
fingers are being raised. (Interruptions) 

PROF. SAIF-UD-DIN SOZ: I would like 
to know as to how many more people are 
planned to be killed? Don't they have a 
heart? Please ask Mr. Jagmohan, what are 
his plans? 

( Interruptions) 

MR. SPEAKER: Mr. Soz, please like 
your seat. 

SHRI MOHAMMAD SHAFI (Srinagar): 
I would like to know the plan of action pro-
posed by the Government for the Valley and 
I would also like to make a request to Mr. 
Jaswant Singh to say a few words regarding 
the massacre taking place in the Valley 
these days. 

...... (Intsrruptions) ... .. . 

[English] 

SHRI JASWANT SINGH: J would 
commend to the Government the re-imposi-

tion of the administrative and political initia-
tives that this Government has to take. 

I commend the Government for having 
taken the decision to appoint a Cabinet 
Minister of the sensitivity and of the energy 
and dynamism of my good friend Shri George 
Fernandes to look after Kashmir affairs. I 
command the Government for its decision. 

I also would recommend to the Govern-
ment that when it comes to the aspect of 
bringing order and a sense of law because 
they have crossed the threshold of fear, 
please keepthe military out of it. Don't employ 
the military in aid to civil authority in the 
Kashmir Valley. (/ntsrruptions) 

Secondly I the Border Security Force 
that is in the valley is not for internal security 
duty. The Border Security Force in the Valley 
is for guarding the mil~ary installations which 
are in the Valley and which are installations 
that feed Ladakh. Therefore, do not employ 
the Border Security Force as well. 

I recommend to the Government a need 
to re-examine and strengthen the powers 
and the role of the Central Reserve Police 
Force now working inside Jammu and Ka-
shmir. 

So tar as the administrative machinery 
is concerned. I do not have any hesitation in 
sharing with this House what the Governor 
has said and he has said in the open and the 
Leader of the Opposition has also said, that 
the civil administration inside the Valley has 
been taken over. Please start with that as the 
premise. There is no Civil Administration left 
in the Valley. Therefore, when you make 
suggestions about doing this, that or the 
other, please start from that reality. There is 
no Civil Administration. I do not like to do this. 
It shames me but I must share this with this 
House. This Delegation was put up inside 
the Centaur Hotel. I am sharing it only be-
cause ~ has been widely reported. The leader 
of the Opposition, who was a Member of the 
Delegation, was met by some representa-
tives from the Valley. An Assistant Manager 
and bearers of that Hotel surrounded the 
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Leader of the Opposition and for about 15 
minutes inside the lobby of the Hotel, there 
were loud slogans against India, our Inde-
pendence and all that kind of things which it 
is not necessary for me to repeat here. I am 
saying this as an Indian because of what that 
demonstration did devote. I appeal to my 
friends in the Opposition to reflect on the 
situation as it obtains ... (Inte"uptions) When 
we talk about re-building the Administration, 
we have to rebuild it from ruins. 

Sir, in the Valley I was driven to the 
Airport. When I was driven back to the Air-
port, my friends Shri Arij Shai and Shri 
Kedarnath Sahani were with us. We drove 
through the city. I was appalled at the scone 
of sullen resentment in that city, that shut-
tered, closed city in which people were not 
moving on the streets. Please reflect on the 
challenge that this nation faces when we 
glibly talk of re-asserting democratic forces, 
re-asserting the Administration. There is 
external challenge also. I will draw the Gov-
ernment's attention to that external chal-
lenge in a very brief while because you have 
been very tolerant and patient. I commend 
the Government for containing the first diplo-
matic assault by Pakistan. The first assault 
on the Government and all of us was the 
diplomatic. assault by Pakistan regarding 
Kashmir. tt is not merely an assault on this 
Government. It is an assau~ upon all of us. 
Therefore, I commend the Government for 
containing that assault. I would like to cau-
tion the Government that that was only the 
first assault. After the snows have melted in 
the passes and the spring which is only in the 
beginning to manifest itself as the first strings 
of apple blossoms: when those snows have 
melted, the firmness and the resoluteness of 
this nation will be challenged again. It is to 
that task that (appeal to all of you, it is to that 
task to which we must collectively, unitedly 
and with one voice address ourselves. 

SHRt M.J. AKBAR (Kishanganj): Mr. 
Speaker. Sir, Parliament Sessions are the 
bread and butter of democracy. There is 
eventually an air of normalcy in our proceed-

ings. But today we open the Session with a 
common consensus on at least one thing-
that we are in the midst of perhaps the worst 
internal crisis in the four decades of our 
History. Our nation has faced external threats 
before in ~ 948, ~ 962, 1965 and 1971. But 
this is perhaps the first time when we have 
gathered to discuss matters of life and 
death-the life and death of India. It is doubly 
tragic for me both as an individual and as a 
citizen of the country that the focal point of 
this particular battle, this particular seige 
within today should be Kashmir. It is per-
sonal because at least half ot my lineage 
comes from the Valley. 

Sir, the problem of Kashmi; is as old or 
as young as the history of modern India. And 
I would like to begin by making what I con-
sider to be a very fundamental point in our 
understanding of this problem. Kashmir was 
never a matter of just geography The prcb-
lem that we are facing in Kashmir was never 
a matter of mere geography. It was always a 
matter of philosophy. It was always a matter 
of understanding what the Indian nation state 
created by the generation of freedom fight-
ers, that generation which gave us our new 
country, what they wanted the Indian state to 
be. It was, perhaps, inevitable that this prob~ 
lem should be discussed before partition. 
When this Motherland was being divided, in 
the name of religion Kashmir, in a surface 
sense, was an anachronism: a Muslim ma-
jority state, being contended for, by both 
Pakistan and India, the two children born out 
of Partition. When we read a little at the 
history of that period, ~ will be particularly 
relevant to remember the context in which 
Kashmir eventually joined India. ~ does strike 
me as a little curious that Gandhiji, who was 
the representatIve of what might be called 
the philosophy of modern India, never actu-
ally visited Kashmir in his three decades or 
more of his political life. And the first also 
eventually the last that he visited Kashmir 
was in the first week of August 1947, which 
was probably his last political act before 
part~ion overtook us. Six Prime Ministers 
have tackled the Kashmir problem since 
then. Jawaharlal Nehru, of course, had to 
face a sudden and even slightly unexpected 
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war within months of freedom. But the critical 
point that we have to recognise, even as we 
discuss the problem today, as we try to 
unravel the mystries of what happened then 
is that, when handling the matter of Kashmir, 
inspite of all other differences, every Prime 
Minister who tackled Kashmir did it by con-
tinuation of the philosophy that secularism 
and federalism must be protected. If these 
two aspects of our policy, if these two as-
peets of our philosophy were not protected, 
Kashmir would be a source of trouble rather 
than a source of strength to India. It needs to 
be, I think, remembered that when Kashmir 
came to India, and the Instrument of Acces-
sion was signed, it was not the father of the 
National Conference, Sheikh Mohammad 
Abdullah, who wanted secession, h was the 
Maharaja sitting there who wanted to remain 
outside India and indeed he did so. On 15th 
of August, 1 ~47 Kashmir was still not a part 
of our country. But an administrator of gen-
ius, not to mention a political leadership with 
moral conviction, was able to bring Kashmir 
into India. The efforts of Pandit Jawaharial 
Nehru, Sardar Patol and Shri V K. Menon 
fashioned the Instrument of Accession and 
included in it an Article which has become 
extremely controversial, Article 370. 

The Importance of Article 370 lay es-
sentially in the duality or in the two aspects of 
this philosophy; secularism had to be pro-
tected and federalism had to be protected. 
Because of the circumstances which existed 
then, Article 370 was considered necessary 
and time, as we have learnt, has not weaned 
away the necessity of that Article. One is 
pleased that a major section of the present 
alliance supports the retention of this Article 
and I hope, we all hope I am sure, that the 
Government will not be unduly influenced by 
its need for power, by its need for the pres-
ervation of this alliance to in any way dilute 
this. 

But the question that is being raised all 
over the country and the question to which 
we have to address ourselves, particularly 
from this side, is what exactly has happened 
in Kashmir in the last three or four months 
which is significantly different from all that 

has happened there in forty years. An effort 
is being made to say that all the problems 
that we are facing in Kashmir at this moment 
are really the eventual consequences of ten 
years or seven years orfive years of a certain 
policy, of a certain misrule or of a certain 
mismanagement. I would be the last person 
to go out of my way to defend mistakes. I 
don't think that the previous administration 
was above mistakes; mistakes are part of 
human behaviour. There were some mis-
takes made; but there is a very very funda-
mental difference in all that has happened in 
the past and what is happening at the 
moment. Every Prime Minister in forty years 
has kept his policy linked to the original 
policy of Jawaharlal Nehru in handling Ka-
shmir issue. 

Despite hiS differences, eventually when 
they occurred with Sheikh Abdullah, Jawahar-
lal Nehru stuck to the basic principle that 
Kashmir had to be :-uled through a local 
Government. It was, after, all, Sheikh Abdul-
lah who stood by India, who fought against 
the armed forces which came from Pakistan 
in 1948. But when we look at the situation, 
then, Pakistan's interference then and Paki-
stan's interference now, we realisethatthere 
is a great difference in our perception of the 
problem. In 1948 the masses of Kashmir 
were with India. Secessionism has been a 
factor of Kashmir politics right from the 
beginning. There has been an element which 
has always asked for secession, which has 
demanded a separate State. Sheikh Sahib 
himself, whose party was popularly known 
as Lion's Party, used to dismiss secessionist 
forces as the Baiera Party or a party of goats 
which would run away. The basis of Sheikh 
Sahib's commitment to India lay in his com-
mitment to the philosophy of secularism. the 
philosophy of federalism. However, when 
differences arose between him and Jawahar-
lal Nehru over the concept of federalism 
leading to t,e unfortunate circumstance of 
Sheikh Sahib's arrest, even then Jawaharlal 
Nehru stuck to the basic principle which was 
that Kashmir had to be ruled through a local 
Gover.nment, Kashmir had to be ru'edthrough 
a secular Kashmir Government. This prin-
ciple was consistently adhered to even when 
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the Congress left power. The Congress left 
in 19n; Mora~i Desai's Government came 
and Charan Singh's Government followed. 
Nobody ever shied away from this basic 
principle. 

But in the last three months, we have 
had for the first time since independence a 
Prime Minister who has broken that elemen-
tal principle and has decided that Kashmir 
must be ruled directly from Delhi. There has 
been one instance of President's rule in 
Kashmir and that was however, an excep-
tion because Sheikh Sahib himself asked for 
it and Sheik Sahib himself in those circum-
stances went through the process of elec-
tion. But this is the first time that this principle 
has been broken. And I believe this is why, 
that if, despite the mistakes and perhaps 
growing influence of the extremist forces in 
the Valley, till the last day of Farooq Abdul-
lah's Government one thing had not hap-
pened, that was, the masses had never 
come out in the way that they have come out 
now. H today this difference has taken place, 
it is because that continuity of poli~, a policy 
which survived changes of Governments, 
has been brokwn and it has been broken by 
a Government which'- I believe wa'1ted to 
serve its own political interests better than 
wanting to serve the national interest. 

13.00 hrs. 

Sir, Shri Jaswan1 Singh very eloquently 
described the Governor, if I remember it 
correc!ly, as a representative of the moral 
authority of India. I may just want to add one 
thing. It is that the personality and the behav-
iour of the Governor must deserve that 
honour. H a Govemor by his behaviour and 
by his practice does not deserve that honour, 
then he cannot be allowed, that privilege, no 
matter what exists on paper. 

MR. SPEAKER: Shri Akbar, you may 
please resume your speech atter lunch. 
Now, the House stands adjourned for lunch 
10 meet at 2 p. m. 

13.01 hr •. 

The Lok Sabha then adjoumed for Lunch 
till Fourteen of the Clock 

14.05 hrs. 

The Lok Sabha re-assembled after Lunch 
at five minutes past Fourteen of the Clock 

[MR. JASWANT SINGH in the Chai~ 

MOTION UNDER RULE 342 

Situation In Jammu and Kashmlr-
Contd. 

MR. CHAIRMAN: As per schedule, Shri 
Akbar may continue. 

SHRI M.J. AKBAR' Sir, I would like to 
pick up my argument with reference to a term 
used by Mr. George Fernandes, the new 
Minister for Kashmir When he used the 
phrase 'turning points', perhaps implicit in 
his use of that phrase was a view that all 
turning points were for the worse. This is not 
so. There were at least some turning points 
which were definitely turning points towards 
the better. Among them, I would like to 
reiterate the accord of 1975 in which Mrs. 
Indira Gandhi brought back Sher-e-Kashmir. 
tt was a major step forward towards the 
process of not only running Kashmir through 
a stable government but helping the larger 
process of Indian unity. And I do believe that 
1975 will go down in history as perhaps an 
even greater achievement than that of 1971. 
Since then till 1984, we saw one chapter of 
Kashmir's politics unfold. There has been a 
view expressed from all sides that what was 
done in 1984 was a mistake. I myself have 
written on the subject describing ~ as a 
mistake and I do not want to change that 
opinion now because I stand here. But I do 
believe that the accord that was reached 
between Mr. Farooq Abdullah and Mr. Rajiv 
Gandhi was an implicit effort to recognise 
that a mistake had been made; that a person 
like Mr. G.M. Shah should not have been 
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imposed; that a political process through 
which we were trying to solve this long tortu-
ous problem .of Kashmir should not have 
been interrupted so rudely. I do want to make 
a point rightaway that it seems impossible for 
me to understand how those who criticised 
the imposition of Mr. G.M. Shah through the 
use of a Governor, Mr. Jagmohan have 
condoned today what happened in 1989. 
Because if the action of 1984 was a mistake, 
then the action of 1989 must be called an 
unqualified disaster. You cannot have your 
criticism of 1984 and also your cake of 1989. 
The same logic has to apply at both the 
times. 

SHRIINDRAJIT GUPTA (Midnapore): 
it applies both ways. 

SHRI M.J. AKBAR: But it now, perhaps 
because of a partisan interest it has become 
a little fashionable 10 indulge in what might 
be called Farooq fashing. Farooq Abdullah 
has now been turned into a great sinner. 
Everything went wrong in his administration 
and all that has happened in so many year 
has been his fault and he has mismanaged 
the whole thing and so on and so forth. This 
insidious propaganda is being carried on. 
(Interruptions) 11 has now become fashion-
able to call Dr. Farooq Abdullah polrtical 
names and to make him out as great evil 
which has ruined Kashmir and his inheri-
tance is used as an excuse for whatever has 
been happening in the last three months. 
Administrative faults of Dr. Farooq Abdullah, 
yes, there were some. There are gentlemen 
on a" sides of the House who have the 
privilege of describing Dr. Farooq Abdullah 
not only as a friend but also calling him 
proudly as a political ally. I certainly do 
consider him a friend and am certainly proud 
of the opportunity to be his political ally. 
Irrespective of a few mistakes that had been 
made by his administration, the fact remains 
that Dr. Farooq Abd'Jllah's administration, 
the National Conference-Congress admini-
stration at that time played a major part in 
continuing to mobilize the people for Indian 
unity, and for the forces of secularism and 
nationalism. There is an effort to denigrade 
what happened in the elections which brought 

the National Conference-Congress Govern-
ment into power. We hear nothing about that 
election except that there was rigging. Purely 
as an aside, it seems a little wondrous to me 
after the Meham elections that some gentle-
men on the other aid. should consider rig-
g ing to be a sin, but we shan leave that aside 
forthe moment. But I there was rigging it had 
only a marginaleffed in that election and we 
must recognize this. Far more important to 
me and to everybody should be the fact that 
the alliance of National Conference and the 
Congress in that election fought against the 
communal forces, fought bravely and proudly 
against those in Srinagar who wanted Muslim 
Rashtra and against those who put up pro-
vocative banners under Muslim United Front 
in the valley. That election was a singular 
victory of the forces of nationalism and secu-
larism against those who put up the banners 
of Muslim Rashtra, who conducted a viru-
lent, theocratic campaign of the like that has 
not been seen before in the forty years of our 
democratic history. I am equally proud of the 
fact that our alliance defeated those who 
wanted Muslim Rashtra in Srinagar and those 
who wanted Hindu Rashtra in Jammu. That 
was an alliance which fought communal 
forces on both sides, which achieved what it 
set out to do. And then gave Kashmir an 
administration, a Government and a Chief 
Minister who could and did at every moment 
in its sensitive history stand up proudly and 
speak for the tri-colour and speak for this 
nation. He is after all the son of a man who 
came back in 1975 and when he died, he 
died wrth the Indian tri-colour wrapped on his 
body. Sheikh Abdullah's son lived up to that 
commitment despitethefamilys' tribulations; 
he lived up to that commitment to India 
despite all the ups and downs of their very 
tumultuous history. 

This commitment we should not ignore. 
This is the voice that was heard even in the 
last General Elections. Every time he stood 
up and wherever he went, he repeated this 
and I would like to recall what he did and said 
when he came to Kishanganj. He said that 
Kashmir was facing a threat not just from 
across the border, from Pakistan, of course, 
it was facing a threat-he spoke of that inthe 
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loudest terms. There was another sentence, 
a phrase of his which I cannot forget. What 
he meant was and he said-please do not 
elect a Government-I am facing an exter-
nal threat from across the border-which 
would only indulge in back-stabing me. He 
said-protect me at least from manipula-
tions from Delhi. 

This effort to denigrade Dr. Farooq 
Abdullah's reputation is not going to help 
either Kashmir or the country. Those who 
keep on saying that it is the Congress party 
which is playing a game in Kashmir do not 
realise what harm they are doing, because 
they are the ones who are playing the game, 
not only with Dr. Farooq Abdullah's reputa-
tion but also with the credibility of the secular 
forces in the vaUey, of the alliance in the 
valey which stO, has the courage despite all 
that has gone to speak up for India If today 
our friends of the National Conference are 
suffering, if today they stand up here and still 
talk of Indian unity knowing what is going on 
in the valley about their personal threats, 
about their families and everybody else, if 
they have the courage to come here and 
speak up for India, it is because they belong 
to the nationalist tradition: that philosophy of 
secularism and that philosophy of federal-
ism which is the basic ideology of modern 
India. 

I have stated that if 1984 was a mistake, 
then 1989 should be considered a disaster. 
It is a VIew, which I am happy to say. was 
shared by the Left, from perhaps the mo-
ment the new Governor was imposed on 
Kashmir. I use the words aavisedly I the 
Gove"'lOr was imposed on Kashmir'-de-
spite tne advise of even the friends of the 
Gover, ment-forget us saying anything; 
despite 'he advice of perhaps half the Cabi-
net They .:~id that thIS would be counter-
productive. 9ut the decision was made by 
the Prime Mmister 01 India in order to play 
what political game, I do not know. He was 
told this would be counter-productive for the 
nation. " half the Cabinet, acoording to some 
reports. were against this. and certainly the 

Left made its position clear when such talk 
was going on and later in a formal statement. 
I still remember that statement. The Left said 
that this one decision would even interna-
tionalise the issue and the implication of that 
was very clear. We would give a handle to 
our enemies in Pakistan who have, for the 
last 40 years, been trying to subvert this 
nation and who still need to stake their thirst 
for revenge for 1971, in addition to the ideo-
logical confrontation with the Indian State. 
And the experience of the last three months 
has provided us with enough evidence that 
all such forebodings only proved correct in 
the end. 

There are other speakers and I am sure 
there will be enough opportunity for them to 
detail all that has gone on in the last three 
months. I do not want to intrude into their 
time. But it does seem that Mr. Jagmohan's 
period in governance in Kashmir will be 
characterised for at least two things which 
would leave a permanent scar on the Ka-
shmiries' psyche. For the first time in more 
than 500 years, the Mira-e-Alarn procession 
could not be taken up. This Government will 
godown-Mr. Jagmohan will be nick-named 
as Curfew Governor of a Curfew Govern-
ment. Nothing else has happened in Ka-
shmir since he went thera except curfew. 

To blame only Mr. Jagmohan for this 
situation is wrong. Mr. Jagmohan may be a 
Governor, he may have done whatever he 
wanted to do, but the responsibility for this 
has to lie with the Prime Minister of India and 
with the Union Government which took this 
decision of sending him. Mr. Jagmohan is 
only an instrument of Delhi. (Interruptions) 

I have heard here that Mr. Jagmohan 
was a partner of the Congress. Indeed, he 
was. The question is not that he was a 
partner of the Congress. The question and 
the relevant point is, why did the Congress 
decide to do away with his advice? Why did 
the Congress refuse to listen to his advice. 
When that advice began to conflict with the 
national interest. It is tragic such advice, 
inspired, helped and abetted by lhose whose 
motivations were political, those whose 
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motivation had a view towards the electoral 
fortunes, is now being accepted. Perhaps 
the appoimment of Mr. George Fernandes 
as the Minister for Kashmir is an attempt to 
bridle Mr. Jagmohan, is perhaps a recogni-
tion by the Prime Minister himself that the 
decision that was made earlier was wrong. 

H that is so, I welcome it; and I hope a 
new corse will be set for Kashmir. I hope that 
a new course will be set for Kashmir be-
cause-I have said this before, and I repeat 
it-the problem is not a partisan one. It is 
perfectly human, perhaps; it is perfectly 
human that when a member of the Opposi-
tion hears of mistakes being made by the 
Government, there is a small element of glee 
in it. 

[ Trans/ation] 

That let it commit mistakes and let it this 
bring own downfall. 

[Eng/ish] 

But on this issue, it gives us absolutely 
no joy to watch the Government making 
mistakes. It is no joy to watch the Prime 
Minister making mistakes of serious nature, 
because the issue is no longer just a se"-
destruction of the Government. 

MR. CHAIRMAN: I am sorry to interrupt 
you. How much time more would you want? 

SHRI M.J. AKBAR: A little more. 

MR. CHAIRMAN: I have a time con-
straint within which I haveto function. I do not 
like to interrupt. 

SHRI M.J.AKBAR: I would like to make 
one two more points as brietly as , can. But 
this' want to say, that the issue before us is 
no longer just the self-destruction of this 
Government. If this Government self-de-
structs, I think there will be a large sigh of 
relief heaved by a lot of people; But, much 
more dangerous is the reality that this Gov-
ernment might be presiding over the seH-

destruction of this nation. That is the danger, 
that is the problem that we have to face, 
jointly I presume. And perhaps this morn-
ing's consensus is an attempt to stop this 
process of seH-destruction, a recognition-
implicit that side, and explicit this side-a 
recognition that what has happened in these 
three months, has been taking the country 
towards self-destruction. So, let us forget 
our partisan problems, our partisan views, 
and get together in order to help solve what 
is a national problem and a national crisis. 

While we in Delhi are making. I hope, 
honest attempts to meet a national crisis in a 
national manner, in the form of a consensus, 
we have reason to believe that some of the 
decisions, some of the political ideas that are 
in the process of being implemented in 
Kashmir, will create far, far greater havoc 
than we have already seen. 

I have now to speak about a creation 
similarity in the ways of the Government in 
handling both Punjab and Kashmir. In Ka-
shmir, in particular, one gets a distinct feel-
ings that the Government has voxed itself 
into a corner. The Government has contrib-
uted to this situation by its own admission. 
The Governor says that the civil administra-
tion has collapsed. Is this not a self-indict-
ment? And what temerity; H civil administra-
tion has collapsed under the present Gov-
ernment, then this Government has no busi-
ness staying around even for a day more, not 
just in Srinagar, but even in Delhi. How can 
you admit that the civil administration has 
collapsed, and then survive evon for twelve 
hours in Delhi. 

I do not want to be personal; but the 
Home Minister should have an answer to 
this. How can he allow the present in-charge 
to say that the situation has deteriorated to 
such an extent that all civil administration 
has collapsed? But not only is there no 
condemnation, there is condonation of this. 
But while matters are slipping out, very curi-
ously, we hear a very faint cry. In Kashmir, 
the Government is now toying with some-
thing which is very dangerous to our future. 
(Interruptions) Having destroyed the alliance 
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Government, and after having spent the last 
few months doing nothing more except to 
destroy the political process and the political 
parties which had any relevance in the Val-
ley, the Government is now attempting 
something which is very dangerous. It is 
attempting to shore up and cre~e, first by 
the dissolution of the Assembly-which will 
go down in the history of Kashmir as one of 
theworstdecisions.lfind a1sothatthe Centre 
is shying away from taking responsibil~y for 
that decision. There is an effort to say that 
the decision was taken unilatera"y. How can 
you allow a Governor to take a decision 
unilaterally?The Prime Minister cannot con-
done and continue a policy in which, ~ there 
is any success or any praise to be taken, 
then he stands bravely in front to take the 
praise; but if there is any mistake, then it is 
somebody else's responsibility. Then it is 
somebody else's fault . 

The Government cannot be run like 
that. So, the dissolution of the Assembly is 
an awful mistake, a terrible mistake. I have 
noticed that the Central Government and the 
Prime Minister are trying themselves to dis-
own this mistake. But these matters of per-
sonal claim, personal fame apart, this deci-
sion is injurious to the nation; it is injurious 
not only for the contempt with which the 
political process has been treated but also 
what lles in the future. 

It is being said that there will be elec-
tions within three to eight months. Then, an 
effon is being made by the Administration, 
by the Government, to prop up JKLF activ-
ists. Phrases have been used in Srinagar 
where the Governor or has said, 

[TtanslationJ 

• YOu can have freedom-

[English} 

What does this mean? h means that 
having run out of options, expressing inabil-
ity to comprehend the problem, having run 

out of solutions having run out of ideas, now 
you are making the most dangerous mis-
take, which is helping and befriending and 
holding the hands of the worst elements; are 
trying to bribe them and solve the problem. If 
you hand over Kashmir to JKLF and hand 
over Punjab to the Mann, group it will not 
solve the problem of secessionists either in 
Kashmir or in Punjab, it will only further 
worsen it because their game is far, far 
deeper and longer. There is an ideological 
factor. They are fighting an ideological battle 
ag.ainst India and they are playing a game 
with weak government, which has not been 
able to see even beyond the facade. They 
are looking for a short term option, short term 
solution in order to buy time, because, they 
have no answer. 

We are often asked about a solution. 
The problem is more than 40 years old and 
the solution is not going to be so easy. There 
have been many mistakes, perhaps too many 
mistakes made. We have to do yet some-
thing about it. We cannot give up and hand 
over the responsibility and authority to those 
who are committed to the destruction of 
India. If we have to begin process, we have 
to see what Jawaharlal Nehru did. There is 
only one way and that way is of Jawaharlal 
Nehru, the way of Indiraji. What did Jawahar-
lal Nehru do? When Sheikh Abdullah was 
arrested, he went to Bakshi Sahib, he went 
to Sadiq Sahib, we went to Kashmiris. The 
same way, the same process, the same 
philosophy made Indiraji forget the past and 
bring back Sheikh Abdullah. Of course, she 
knew that it was important that Sheikh Sahib. 
should ultimately lead the Indian Tricolour. 
In that process, it is very important that a 
political government be restored in Srinagar 
at once and this business of trying to become 
"Tough" should be stopped. When you ana-
lyse the policy of the government carefully 
you will realise that ~ seems to shake hands 
with terrorists and terra rise the innocent. It is 
immediately imperative that a civilian Gov-
ernmentorpol~ical Government be restored. 
H the Home Minister looks after Kashmir, we 
would be happy; at least, I would be happy. 
He is from that State. Let him take charge of 
Kashmir at this sensitive moment. The future 
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of India is involved there. " Kashmir cannot 
be saved, I know even Kishanganj cannot be 
saved. We would be happy to cooperate with 
you if you want to find a reasonable solution, 
a political solution. But we cannot oooperate 
with you if you adopt a policy which, even 
with the best of intentions is self-destructive. 

SHRI SAIFUDDIN CHOUDHURY: 
(Katwa): Mr. Chairman, Sir, as we have all 
agreed that none of us will try to score 
political points on this very sensitive issue, I 
shall refrain from appointing blame on one or 
the other. 

I strongly feel that what is at stake in 
Kashmir is the unity and integrity of our 
country and the situation that is prevailing 
there has not occurred overnight. It is the 
cumulative result of many years of neglect, 
maltreatment, miscalculation and all that go 
with it. 

We have said that Kashmir symbolises 
to every Indian an example of secularism, a 
glorious example when the oountry was 
divided on the basis of religion and Pakistan 
was created on the basis of Islam, a Muslim 
majority State decided to join India. We are 
all proud for that act. But Kashmir acceded to 
secularism. If we can read the statement, the 
emotions, the sentiments that were ex-
pressed at that time we will find that they 
rejected the Islamic fundamentalists be-
cause they could not identify with that kind of 
sentiment though they are by birth Islam. So, 
what attracted them is the secularism of 
India. Now apart from corruption, apart from 
scuttling of democratic process in the Valley 
or in that State, apart from nepotism, apart 
from maladministration, I understand, what 
has hurt the psyche of Kashmiri very much is 
the oollapse of secular principles in our 
country. If we are to be sincere and if we are 
to search our souls, it is not in order to 
apportion blames on each other, we have to 
find out sincerely how the people who have 
this glorious tradition are now overwhelm-
ing�y swayed by the appeal of the secession-
ists. Some of them are wanting to join Paki-
stan. Some of them are wanting independ-
ence. India has no attraction for them now. 

How is itl Here lies the aux of the question. 
What mistakes have been committed in the 
past are all known to everybody. One very 
great mistake that took place was in pre-
senting India in the form of its government in 
Delhitothe people of Kashmir andthefailure 
to ensure the development of other demo-
cratic parties in the Valley. nlat suspicion 
really alienated the people. We thought that 
the integrity of the country will be safe-
guarded in Kashmir if they are only to be 
identified with the ruling party in Delhi. It is 
the rigid understanding and on that basis the 
imposition of leadership and the political 
process which really suffocated them. The 
other point which really hurt them, I believe, 
though that cannot be an argument for the 
kind, of demand that they are making is the 
erosion of federation over the year. I have no 
doubt in my mind that secession cannot be 
talked of with them also because Kashmir 
stands as the guarantee of secularism in our 
country. I took part in the delegation,. We 
had an opportunity to talk to some people 
who came to the hotel. 

They had noth ing to demand but seces-
sion. They had nothing to ask but independ-
ence. And we asked them: "Do you under-
stand what you are claiming? H you go out 
of the country, what will happen to the rest of 
India? What will be India like? And it you are 
believers of some religion, what will happen 
to the members of the same religion in other 
parts of the country? But they had different 
kind of answer. They said: We have been 
witnessing the same kind of things-
Bhagalpur, Meerut and all that-but we have 
now this option to go out. " But what I appeal 
in all sincerity to everybody in the rest of the 
country is that we have to be very respon-
sible in our adherence to secularism. That is 
very important. 

The question of article 370 has come. 
Now one may argue that article 370 is not the 
point when the question of secession has 
come. How has that come? I believe, we 
may not try to trade charges. But the point is 
that we all are now coming to an u nderstand-
ing that we will have to have a national 
approach on this issue. My party might be 
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having a particular understanding about the 
Kashmir situation. But it is a question of 
taking a stand united!;' even on article 370. 
Just two days ago I we had an all party 
meeting and there we had adopted a unani-
mous resolution. In that resolution we had 
said that the legitima1e aspirations of the 
Kashmiri people will be safeguarded within 
the framework of the Constitution. That 
means what? That means, the recognition of 
the fact that article 370 will also be honoured. 
We are signatories to that. BJP is also a 
signatory to that. If they come to take power 
exclusively, they may try to undo it. We all 
understand the oompulsion of the situation. 

Regarding the question of appointment 
of Mr. Jagmohan, as an administrator I have 
nothing to say against him. He never wanted 
himself to go there. But the Government has 
sent him there. What option Mr. Jagmohan is 
having there in Kashmir? I have no answer 
for that But I may have asked a question: 
what option Government has? Only Mr. 
Jagmohan or something else? That is the 
point. It is not that only by administering 
everything is lost. Military is going, BSF is 
going, parra-military is going. Or are you to 
do something I else also. I do not think that 
only by BSF, para-military forces you can 
keep Kashmir with you. No, you cannot. It is 
an emotional question now. Not much of 
terrorism also took place as we had wit-
nessed in Punjab. There were not very many 
killings. But the danger of secession is more 
in Kashmir than in Punjab. There is not much 
in terms of physical feeling; it is emotional 
feeling. ft is true that for the time being all the 
political parties are irrelevant. But then the 
Govemorthere has to act more responsibly. 
Before dissolving the Assembly, did you 
have no other option. H you had the option of 
BJP there, CPM there, Congress (I) there, 
some after party there, well, dispense with 
National Conference or congress. Let some 
other nationalist take the option. What is 
your option? You have made them all redun-
dant.1 am opposed to Congress {I}. I am also 
opposed to NaUonal Conference. 1 blame 
them for many things that happened in the 

past. But they were at least holding the 
tricolour there. In the National Conference 
also there are patriotic elements. Lack of 
development is one of the allegations raised 
by the people there. Corruption is there. But 
corruption alone cannot make the paopJe go 
over to secessionism. There were so many 
allegations of corruption against the previ-
ous Government at the Centre. Where would 
they secede them? 

Will they secede from India at the Centre 
and join Marcos of Philippines? That is not 
the point. It is the emotional point that has to 
be kept in mind. Now, forthe time being. they 
are swayed by the appeal of the fundamen-
talists, by the anti-national elements. I want 
to know the kind of help that they are getting 
from across the border. Why can't we 
provent that kind of intrusion from the bor-
der? Why can't we prevent that kind of 
intrusion from the border? Why can't we 
prevent that kind of supply that they give to 
the terrorists, to the secessionists? We have 
to take every measure to see that this border 
cannot be used for that purpose. Now, the 
1undamentalists 01 Islam aretryingtoexploit 
the situation. They are trying to destroy the 
glory that the Kashmiris had. May be they 
are trying to use the mosques for propagat-
ing their secession. Jamait-e-Islami is pre-
cisely doing that. I have a document with me. 
We asked the Governor there that who are 
all the foreign people helping the anti-nation-
als. He said Pakistan, of course, but he did 
not have any document regarding the Af-
ghans-Hikmatyar and all that. I have this 
letter from Hikmatryarto his party command-
ers. Here it says that on that Jehad, the 
Muslim world has to be taken out from the 
oppressors. Regarding Kashmir, particularly 
they have said that our brothers are fighting 
there and we have to reach all help to them. 
They had this meeting on 4th February, 
1990. I am not reading out the whole thing. I 
will give you a copy. Mr. Home Minister. I 
must also place it on the Table. so, now they 
are trying to do that a kind of religious colour 
is being tried to be put on them. We also met 
so many people- Central Government em-
ployees at the hotel and also some Press 
people outside. They said: ·"ForGod's Sake" 
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-I do not believe in God, so 1 have nobody 
to hold on to Mdo not say it is a communal 
question ~ere.·. It is trua that in a very big 
way the minorities are migrating from the 
Valley. True. But no patriotic people can now 
feel secured there. Such is the situation 
there, no doubt. That is due to the totality of 
the circumstances, not due to a particular 
kind of communal passion that we find else-
where. There may be this kind of elements 
who are trying to give colour on communal 
line. It is very necessary that those who are 
migrating from the Valley are provided shel-
ter and succour properly and no attempt 
should be made to make political use out of 
this. It will be very dangerous forthe country. 
You take measures on war-footing to see 
that those who are coming out are kept very 
properly and they are not agitated and travel 
across the country and vitiate the atmos-
phere. May be, by natural expression they 
will say something that will inflame the situ-
ation. It is a very serious matter. There 
should not be any attempt to communalise 
the situation. That is the first thing that we 
can do. 

Now, what has been absent in the 
Governor? You know that we opposed his 
appointment. We in no way associate our-
selves with the continuance of the Governor 
because we know that day by day he is 
alienating the people there. Strong meas-
ures can be taken by anybody 
else .... ( Interruptions) 

SHRI IBRAHIM SULAIMAN SAlT 
(Manjeri): Did he consllit anybody at the 
Centre before the dissolution of the Assem-
bly? 

SHRI SAIFUDDIN CHOUDHURY : I 
say that the dissolution of the Assembly was 
a criminal act. Whether they consulted or not 
I do not know. But the point is that to me the 
question was how to reach out to the people, 
how this Government will reach out to the 
people there. We understood that there was 
an attempt to undermine the delegation that 
visited the Valley. But \ do not undermine the 
visit of the delegation. The situation was 
such that we could not go out in the streets. 

H curfew was to be relaxed, then in lakhs 
people would have come and told us some-
thing. May be they would have demanded 
secession, they would have demanded in-
dependence. 

AN HON. MEMBER: I think the relaxa-
tion was demanded. 

SHRI SAIFUDDIN CHOUDHURY: Re-
laxation was demanded but anyway there 
was some administrative problem. We also 
did not insist on that. He said it would be an 
administrative problem how to tackle those 
millions who come out. Anyway, that is 
another point. I am not at all going into that. 
Mr. Governor may be right in that also. I say 
that was the beginning of political process on 
the ground there and that has to continue, 
and in that now Jagmohan is irrelevant to 
me. Anybody can do the administrative job, 
any strong man. I do nol think only one man 
we have in the country, that is Mr. Jagmo-
han. No. No, that is necessary. You want to 
have firing on the people and you also want 
to shoot them down. Any body can do that. 
Butthen this new initiative that is being taken 
at the all-party consensus is that there has to 
be a Minister for Kashmir Affairs, may be an 
Advisory Committee and all that and they will 
provide political opening for the people. That 
is a very good suggestion. Now, let them 
evaluate the situation. I believe that the kind 
of feeling is now prevailing there. One can 
say that it is almost out of hand. But they 
must be told clearly that independence can 
never be given to them. They must come to 
terms and they should ready for it. Now. it is 
commonly talked about plebiscite or geno-
cide. Well that is \hefeeling. But they must be 
told that they are not to secede. They have to 
be with this country. not for any strategic 
purpose. I am telling this thing. I am telling 
this for the basic principle of secularism. If 
Kashmir goes out of this country, then tigers 
will devour this country. That cannot be 
allowed and that they must be told. They 
may be ready to shed all the blood; they may 
be ready to die there in the Valley. But that 
win be a sad aHair in the sense also that it wi" 
produce no results. What all that can be 
done for them cannot be questioned and the 
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question of Article 370 is intrinsically con-
nected with the overall question of federal-
ism of our country, and that had eroded over 
the years in the past. We have to have a 
fresh look at the whole thing. Secession 
cannot just take place on corruption and 
rigging and this and that. There has to be 
something more serious than this and I be-
lieve there are only two points-federalism 
and secularism. These are the two pillars for 
keeping Kashmir with India, not only Ka-
shmir but to prevent the emergence of se-
cessionist movement in other parts of the 
country also. It is very important. With these 
words I conclude and I have every hope that 
the Government will take the most right 
decision and will tackle the situation as it is 
demanded now. With these words, I thank 
you Mr. Chairman. 

MR. CHAIRMAN: Thank you very much 
Mr. Sanuddin Choudhury. Now, I have to 
consu~ the House in a certain matter. This 
discussion under rule 342 has already taken, 
I think, bout two hours and 45 minutes. 

AN. HON. M=MBER: Sir, we also come 
from Kashmir and we should be given a 
chance to speak. 

MR CHAIRMAN: I don't think there is 
any assumption that you will not be granted 
time, by establishing a pattern in our work-
ing. We have already taken about two hours 
and 45 minutes. The han. Prime Ministerwill 
intervene at 4.00 P.M. I would like to take the 
sense of the House that we continue to sit 
beyond 6.00 P.M. 

SHRJ VASANT SATHE: Everybody 
should have a chance to speak. In such a 
matter, I don't think we should curb anybody 
desirous to speak. 

We should given them maximum oppor-
tunity. Every n it is in the late night, we are 
willing to sit or you can take it tomorrow. 

MR. CHAIRMAN: I will not take the 
sense of the House; whether we will con-

elude this discussion today itself and we will 
give opportunity to as many Members as 
possible who wish to participate and express 
their view points, of course, not from the 
same party. So, all that I would appeal to the 
respective party whips is please limit your 
intervention because I would not be able to 
permit intervention as if we are moving in 
accordance with the standard allocations of 
time. We have to limit the intervention, Now, 
do I have the sense of the House that we will 
sit till 7.00 P.M. and attempt to conelude the 
discussion by 7.00 P.M? 

SEVERAL HON'BLE MEMBERS: Yes, 
Sir. 

MR. CHAIRMAN: Yes, wewillsittil17.00 
P.M. I will now call upon Mr. C.K.Tyagi 

[ Translation] 

SHRI K.C. TYAGI (Hapur): Mr. Chair-
man, Sir. I would like to take up the points 
raised by the senior opposition leader. Shri 
Sathe while initiating the discussion on the 
motion. The gravity of the situation in Ka-
shmir can be well judged by the fact that 
within three months of his assuming office, 
the Prime Minister has created a separate 
Ministry for Kashmir Affairs. It is only last 
week that an all party delegation Visited 
Kashm ir under the leadersh ip of the Deputy 
Prime Minister. Sir, a situation similar to that 
prevailing in Punjab has emerged in Ka-
shmir also. I would therefore, like to make a 
fervent appeal to all the hon. Members to 
rise above their party considerations and 
think in the terms of national interest. I make 
this appeal inthe lightofourpastexperience 
because in those days politics was injected 
while dealing with the Punjab problem and 
as a result of it, the then Prime Minister of the 
country had to lose her life. Today exactly 
the same situation has arisen in Kashmir 
also. It is not the creation of Shri Vishwanath 
Pratap Singh's government which is only 
130 days old. It started long back and it is a 
long story. I am very proud of Mr. Sheikh 
Abdullah for the contribution he has made to 
the secular character of the country. In this 
connection I would like to make a reference 
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to a past event when Shn Mohammed Ali 
Jinnah wentto Snnagarto enroll members to 
constitute a Political Affairs Committee of 
the Muslim League, but he could not find a 
single man for It In that state Just because of 
the tradrtlon of secularism the people of that 
state had mhented In 1952 dUring the course 
of an emotional conversation with Nehru, 
Sehlkh Abdullah had sought to know rt the 
Muslims would continue to get the same 
status and regard In secular India even after 
Nehru I am pained to say that by 1957 Mr 
Nehru, who was a great votary of secular-
Ism, had to sign an order for the detention of 
Sheikh Abdullah Within a penod of 6 years 
thereafter the Situation In Kashmir deterio-
rated further As at present there IS no sec 
tlon of people In Kashmir who thinks or the 
Imes of Pand't Nehru Here you can say 
anything But In Kashmir the same ant:-
HIndu lobby IS working which had gUided 
Shn Nehru dUring his times misguIded 
Shnmatl Gandhi and RaJlv Gandhi and It IS 
due to them that the present situatiol In 
Kashmir has deteriorated to that extent I am 
trying to ma~e my submission rising above 
the party Imes The people liKe me are of the 
view that they the day, elections were held 
In Kasrmlr In 1983, the seceSSionist move 
started In that state In those elections the 
National Conference received a maSSive 
mandate Of course, our party was not sup-
porting their Government Affair the eleetlo!" 
we used to srt In the opposrtlOn Shn Farooq 
Abdullah was a close fnend of our leaders 
He used to SIt and dine With the leaders like 
Ch Charan Singh, Atal Behan VaJpayee, 
George Saheb, Somnath Chatterjee and 
Indrajlt Gupta I remember that an all party 
conference was held In Calcutta and a 
conference was also held In Snnagar The 
then ruling party maltreated Farooq Abdul-
lah at that time and the day the ruling party 
dIsmissed the Farooq Abdullah's Govern-
ment and gave Gul Mohammed Shah an 
oppo:tunrty to form Government the founda-
tion stone of seceSSIOnism and diSintegra-
tIon of the country was laId. They may recall 
that th&y were a partner In the Government 
and at that time a white paper on Kashmir 
was published In which Farooq Abdullah 
was dubbed as an agent of Pakistan and thiS 

plea h,s Government was dismissed You 
were a party to hiS Government when the 
morale of people of Kashmir was weakened, 
and that IS what has led to the present 
Situation In the State You talked of national-
Ism and the persons like me WIIO are new 
Members of the House may appreciate It but 
I would like to recal! tnelr Farooq Abdullah's 
brothers was In the Pakistan delegation to 
UNO to assert that Kashmir IS not part of 
India And the same person was given a 
senior poSition by the then ney.ly formed 
Government under the leadership of G.,u-
lam Mohammed Shah You adopted such a 
national attitude But I would reiterate that 
thiS not the problem solely related to Janata 
Dal Congress (I), CPM or B J P The lead-
ers of the political parties and the infrastruc-
ture of the parties are well disposed from thiS 
pomt of view ThiS problem would be solved 
only WIt,", the JOint efforts of all the people, the 
Parliament, the whole country We Will have 
to sf,ow compasslor I would like to con-
gratulate our Hon Pnme Mlntster who has 
Inlt.ated the polItiCS of reconSideration In 
place of the politiCS of co'1frontatlon ~he 

beginning has been made In Purjab The 
places where Shr. RaJlv Gandhi and Shn 
Buta Singh could not dare go without tbe 
securrty umbrella Of B3F, CRPF or military 
forces, have been VISrted by our present 
Prime Minister In an open Jeep ThiS IS the 
beginning of tne politiCS of reconSideration 
Trus the new process started by Shn Vlsh-
wdnath Pratap Singh In the country IS neither 
the sole initiative of Janala Dal nor the 
personal Initiative of Shrt Vishwanath Pratap 
Singh, rather I~ IS prompted by the concern 
forthe unity and mtegntyofthecountry Thus 
the need IS to rise above the party politICS 
while thinkIng about the Kashmir problem, I 
fully agree With Shn Salfuddln Choudhury 
that some fundamentalist forces are en-
gaged In weakening the morale of Muslims 
In Kashmir h order to meet H-.,s challenge 
the morale of Muslims of Meerut, Ahgarh, 
Bhlvandl and Bhagalpur will have to be 
boosted It the Muslims of Bhagalpur feel 
disheartened and If the people reSiding In my 
constituency In the adjOining area of Meerut 
to Hash,mpur are shot dead, the people of 
Kashmir would defrnltely feel dIsheartened 
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Thus the moral of thousands of Kashmiri 
people who are inclined towards Pakistan 
will have to be boosted. Myself, my leaders 
and our party believes that the country can 
never be united with the help of guns and 
swords. If it would have been so, the Govern-
ment would have succeeded in Punjab. But 
this State has taught a lesior. not only to the 
Government but to the whole country and to 
our party in particular that the hearts of 
peoole can neOler be v,,'on over by guns and 
swords. For this purpose, the Government 
will have t_. laKe .:e:1a.:. positive steps. I 
w.)u!a like :hat S:.ri Sathe and his party 
ledders shcuk, follow into the footsteps of 
other politicai patties to rise above the party 
poiitlcs in orde' to fmd out a solution to this 
problem. 

! agree that i! Kashmir is divided today, 
no part of the country would remain unaf-
fected. National Integration has been 
achieved by' the flags of our parties. Thus the 
need of the hour IS to rise above the party 
politics while thinking about this problem. I 
would iike to mention the gravity of the pre-
vailing circumstances there and reiterate to 
Sathe Sah::), that the persons who learn 
lessons from history try to set new examp!es 
by improwlg up on the mistakes. Myasser-
tion is that !here are charges of corruption 
against the National Confererce Govern-
ment and you also agree that such incidents 
took place in the valley. 

MR. CHAIRMAN: What more time would 
you require. 

SHRI K.C. TYAGI: It IS my maiden 
speech, I would conclude within two min-
utes. 

MR. CHAINMAN: I don't want to inter-
fere. 

SHRI K.C. TYAGI: That is why my 
submission is that the morale oi our Muslim 
brothers in Kashmir is weak. Shrimati Bena-
zir Bhutto has stated that if the Berlin wall is 
removed, Wagha border should also be 

opened. Through you, I would like to submit 
to Shrimati Benazir Bhutto that if the wall of 
Berlin is removed, n Wagha border is opened, 
refugees who have migrated from Sind and 
have fighting againstthe dictatorship, would 
come to India. Wagha border will be opened 
not for the Kashmiris only. 

15.00 hrs. 

Thus the Hon. Prime Minister and the 
Defence Minister have repeatedly warned 
against ~he threat before the nation. The 
"eed, therefore, is to rise above the party 
politics and look intI.,.. the matter. This was 
emphasised in the meeting of our Parlia-
mentary Party held yesterday and earlier too 
In tre Address to the nation and in the 
Address by the President. Our party and our 
Government has resolved that despite many 
dangeros we won't let anybody take even an 
which of our land on any of our borders 
whateversacrificewe may haveto make and 
whatever price we may have to pay for 
ensuring it. Thus Mr. Chairman, Sir, while 
concluding my speech, I would again submit 
to the hon. Member of the Congress Party 
Shri Sathe and their leader Shri Rajiv Gandhi 
that they would welcome from the core of 
their hearts the effective steps taken by our 
Prime Minister in order to give a healing 
touch to the wounded and disheartened 
people of Kashmir. 

[English] 

SHR\ KAMAL NATH (Chhindwara): Mr. 
Chairman, it is for the first time, I think, at 
least to my knowledge that in Parliament we 
are discussing an issue wl)ich has come to 
such a brink, an issue which is threatening 
the integrity of the country. We have in the 
past discussed Punjab and problems in the 
Northeast. But I think, this has reached a 
climax impinging on our integrity. I do not 
think. since our Parliament was constituted 
we had an occasion to come to such a brink, 
to such a situation when the bureaucracy 
and the people of Kashmil are so alienated 
from the rest oi the country. 
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[SHRI VAKKOM PURUSHOTHAMAN-
in the Chalt1 

Kashmir is Just not a piece of land, not 
just a tOUrist spot, not a scenic place but It 
represents India's secularism, nationalism 
It represents an area which has been a 
subject-matter of dispute many times ~;th 
our neighbors. 

Just looking at It In Isolation, willl"ot get 
us to the root of tne problem. We must 
evaluate the entire sce'lario. What IS the 
signal, the message the Kashmir! is getting? 
What IS the message which he gets from the 
rest of the country, which he beheves, IS 

vOiced through Deihl? Wr,at IS nappenmg? 
ThIs ,s the pomt to conslcer. We are talking 
aooutterrorism and antl-natlc:1a!brces. What 
IS the message he IS getting') What does he 
see when he looks al Oelnl? He looks at the 
Government, component of which stands for 
article 370 and a'lothre Componner.t a Ihe 
B J.P. against article 370 1 he B J.P IS the 
propof the Gove7nment the foundation of the 
Government. We 'T1 ust Jnderstand this. He 
sees the Government which IS Installed by 
virtue of thiS ccntradlCtory prop. \t can r,ave 
Its own opmion, no doubt. But when one 
segment IS for article 370 ar'ld another seg-
ment is agains~ article 370 It IS a serious 
matter and gives a S9nous signal. We cannot 
be slipshod over it. When you see the BJP, 
it is having a different view. When you see 
CPM, it has some other view. 

What else does the man iTom Kashmir 
see. We have a Home Minister, WE; are proud 
and we are happy that the country has the 
first Muslim Home Minic;ter we are proud of 
that, undoubtedly. Mufti Saheb is the first 
Muslim Home Minister of our country. But 
what does the man on the street of Kashmir 
see. happnes For the first time, when I mi-
nonty issue comeS up, the Home Minister in 
India who also happnes to be from Kashmir 
and who is also from Muslim minority ic; 
quietly moved away and another Minister in-
charge of Kashmir affairs is appointed. Is this 
not an aberration of the whole system? 

SHRI SOMNATH CHATTERJEE 
(BolpJr): You are very much worned for him. 

SHRI G M. BANATWALLA' 11 IS devo-
:ution of the Hemp MinIster. 

SHRI KAMAL NATH I am uSing a lighter 
word and he S uSing a stronger word Is thiS 
not an aberration of the whole system, of tl-Ie 
'v\hole Governrr.en~? Is thiS not a kino oi Q. 

s!unt? Does not he have a feeling that or.e of 
our brothe:5 wno ~lppeiS to be t'1e Home 
Mlnlstor '5 qUietly Sidelined, IS pushed aSide 
and we have a 3epdrate MInister for J & K 

SHRi SO~lNATI-1 CHATTERJEE ThiS 
IS the natl~nal r.onsensus. 

SHRI KAMt..L N.\Trl Tnls is the aberra-
tion WhiC,", gIves a wrO-lg signal and mes-
sage to the Kashmir' aid 1'1 thiS respecI we 
are In great trodblt' 3,10 oNe cannot JUSf out 
thiS aSide. We have to answer the~d two 
aspects Then Only can we arswertl1e r:;eople 
In Kash iT. If. What de we see? ~ we t,ace 
nack the en11re scenariO, first the Governor IS 
aopolnted. J am tole that the Cn,er Mmlsier 
at the time informed the .Jovernmel'1t that un 
thiS Governor IS appom eo, 1 shall rE'~!gn." 
Anywa}1 that very Governol IS apPOinted. 
what does he do? He not o'ily goes there 
with opre-concelved notions but also with 
mis-conceIVed not,ons And what is the 
scenario which emerges? It becomes a 
matter of conflict within the State, within the 
political forces and 1he ether forces. Sod, 
again we are causmg a d:v:dlng line. There 
is no question of consensus. Here we have 
a political party, good, bad. or whatever it 
was, it was a political party It was a natIOnal-
IstiC party. There were no charges that It was 
anti-national. the Administration was func-
tioning. It mayor may not be functioning 
perfectly. I am not gOing into that aspect But, 
it was functioning to some extent. When the 
Chief Minister has already informed the 
Government that If such and such person IS 
appointed as the Governor, the Chief Minis-
ter shall resign, he is stild appointed. When 
he goes there, there IS sharpening of bayo-
nets and there is curfew and the alienation 
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becomes total. When this alienation becomes 
total, what happens? There is dissolution of 
the House and, I am told, I would request the 
Government to correct me in this please 
contradict me in this, that the Governor then 
tells the JKLF and the Jama~-e-Islami after 
the dissolution- I am told that this is on 
record with the Intelligence Bureau and with 
Home Ministry and Iwould like a categorical 
contradiction to this- he calls them and he 
says "Now you have what you wanted. You 
have your Azadi because after this you can 
eledyourself. You can get yourselves eleded 
and come to the Assembly.,· He tells thisto 
the extremist forces. In other words, he tells 
them "You have got your Azadi." In fact, he 
used the same words and says' II You have 
got the Azadi." 

This dangerous portent is for us to rec-
ognise. It is a very dangerous portent, the 
game which the Governor has been playing, 
After all the Governor is nobody but an agent 
of the Central Government. Let the Govern-
ment sitting at Delhi say ·"We all go with what 
the Governor is doing". 

But I find that there are certain inherent 
contradictions between what the Governor 
is doing and the postures, the stand and the 
pronouncements which the Central Govern-
ment is making. Is the Governor making 
merry on his own? 

These are the points to consider. As 
much as you have the right to appoint and 
dismiss him. Please do not be taken for a 
ride by anybody because it is going to be a 
very expensive ride, not like the ride which 
you could afford and which you took in Punjab, 
Mr Prime Minister. this will be a different kind 
of ride. 

When this is the situation in Punjab, the 
dissolution has taken place. whether the 
dissolution is right or wrong, is not merely a 
legal issue. It was a dangerous thing to say 
that this Assembly is not representative in 
character. A subjective judgement like this 
by the Governor sets a very wrong prece-

dent for the country. Not only this. There is 
no residential consent to this. Forget the 
legalities of it. What is the sanctity ?Today a 
Governor may take a decision in any part of 
the country. There can by any Government. 
Today it is this State Government, Tomor-
row it can be some other State Government. 
It can happen in any State. That the Assem-
bly has not been representative in character 
and so it is dissolved, is exactly what Paki-
stan has been saying. They say that it was 
rigged, so does the Governor. There is a 
common nexus being formed by default. I 
am not saying that this is by design. I am not 
saying that the Governor is an agent. Butthis 
is a happening by default, a nexus between 
what the anti-national forces are saying, 
what Pakistan is saying and what the Gover-
nor is saying. It is all heading towards that 
common anti national end. We have to 
understand this dangerous portend. We have 
to understand as to what is happening there. 
We cannot stand on ceremony just because 
we have appointed a Governor, taken a 
course of action and it will be below the 
Government's prestige to go back on it. We 
have reached critical a point. Unless major 
decisions are taken, major change in policy 
perception is made, it will be difficult to solve 
the problem. I think there IS a fallacy in the 
perception. There is the question not only of 
the Kashmiris in the Valley but there is the 
question of the Ladakh Kac;hmiris, Poonch 
Kashmiris from the Poonch-Uri Sector. there 
IS the question of Jammu-Kashmiris, Are 
we looking into all these problems there? 
Are we looking at some common denomina-
tors there? The problem which has came up 
now is not just a problem relating to the 
Valley. Today it is in the Valley. Tomorrow, 
~ will extend to Ladakh and day after tomor-
row it will extend to Poonch and the Uri 
Sectors, After that, it will extend to all other 
places. The day is not far off. Are these 
matters being looked into? Are these mat-
ters being considered? I think the magnitude 
of this problem is just not being understood. 
There should be a change in perception. A 
political process has to be started to achieve 
our ends-- of course a national political 
process. Let ~ be done by any method. We 
are in deep trouble today. Our effort has 
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been to cooperate If we do not speak louder 
than words today then rt will not stop there 
because International OpInion IS bUilding up 
There IS a major international effort being 
made by Pakistan We have to counter that 
After the snow melts there, there IS gOing to 
be a different kind of threat I am told that 
already there IS Infiltration Into some refug-
ese camps What will happen then? When 
the summerc.omes, these areas will more be 
accessible We have to see thiS threat per-
ception from nght now onwards It IS not only 
a question of Internal threat but there IS also 
the externallhraat 

Finally, I would like to conclude With an 
appeal because It IS not Just scoring a 
debatl'lg POint We have to speak louder 
than words We have to get on With the only 
poSSible way I e the political process We 
cannot do It wrth the the bureaucratic 
process We can rot do It Just by the medium 
of a Governor We have to get everybody 
together There has to be Interaction be-
tween the Kas~mlrls and the people of India 
That interactions IS only possible through a 
nationalistic political process 

SHRI INDRAJIT GUPTA (Mldnapore) 
Mr ('hall man Sir, those who are In the 
leadership vf the Congress Party and of the 
: Jatlonal Conference also are emphaSISing 
what has already been said on thiS Side of 
the House that every poSSible effort and 
Initiative [,",L.st be taken, In mutual coopera-
tion, to revive the political process In the 
Valley But they do not say what they pro-
pose to do about It On their own claim, they 
are the only relevant political force In the 
Valley or In the world At the moment, I don't 
think anybody IS relevant They are: the two 
major forces But the leaders are all sitting 
here They do not tell us w"at they propose 
to do Their followers are there Their cadres 
are them faCing tremendous risks, I should 
say, to their hves, safety and security of their 
families and all that So, kindly tell us some-
thing apart from hinting that the Governor 
should be changed, which IS the only sug-
gestion that they are maklng-that too 
ImplICitly Nobody IS spelling It out saying 
that Immediately the Government should 

recall the Governor The Governor can be 
recalled-may be he Will have to be recalled 
at some stage 

PROF SAIFUDDIN SOZ Why don't 
you do that? 

SHRI INDRAJIT GUPTA Somebody 
else will have to be put In hiS place We have 
to make a constructive approach Some kind 
of healing touch IS required today 

PROF SAIFUDDIN SOZ Mr Jag 
Moran will not give healing touch today We 
snail do that 

SHRI INDRAJIT GUPTA I am waiting 
for that (Interruptions) 

The Goverrrrnent rl'ay have made many 
mistake the prevIous GOvernment made 
even more mistakes And after all the 
purpose of thiS parliamentary debate IS to 
adVise the Government to help the Govern-
ment With our suggestions and our propos-
als as to how to tackle such a tremendously 
difficult Situation The Government has al-
ready taken some steps which I beheve Will 
go aconslderable way In replaCing the purely 
administrative outlook That IS what IS re-
qUired today, above all, and that IS a political 
outlook-whether they Will succeed or not, I 
cannot say I think the depth of the cnsls IS 
such that as has been stated already by 
several speakers It has gone beyond, for 
beyond the question Simply of the IndiVIdual 
personality of the Governor People of Ka-
shmir have reached a stage Why have they 
reached that stage of total alienation from 
India IS something which we should all pon-
der about We are all proud of that stage In 
our history when Sheikh Abdullah was at the 
helm of affairs In Kashmir when he Nas the 
undisputed, unchallenged al'd the tallest 
leader of the people of Kashmir and but for 
him, Kashmir would never have become a 
bastion of secularism and of integration with 
India Why has the whole situatIOn changed 
so much that we should ponder about? Why 
today the people of Kashmir, almost unani-
mously, It seems, I do not know- are 
demandl'lg Independence and freedom from 
India 
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PROF. N.G. RANGA: (Guntur): How do 
you say that? 

SHAIINDRAJIT GUPTA: I do not know. 
I do not believe that everybody in Kashmir is 
a terrorist or a secessionist. I do not believe 
it. Some are and some are cowed down by 
fear and would not be able to speak out. No 
doubt. But the main point is and I hope, the 
Prime Minister will also underline that face 
that the battle for secularism, the battle for 
Indian secularism is being fought primarily 
today in Kashmir. We have to understand 
that. H you want to win that battle, we have to 
behave responsibly in our own country. If 
you want to help the secession ist, whether it 
is in Kashmir or in Punjab or all those groups 
of youth, I should say, in many North-East-
ern States who are taken to the guns and 
saying that they should also have separate 
States outside India, then the best way to do 
is to promote the idea of communalism and 
fundamentalism in our own country. That is 
the best provocation that can be offered. 
Therefore, we also haV6 some responsibility 
in Kashmir. A Member over there has very 
correctly underlined the fact that you cannot 
go on in our country allowing theories to be 
expounded about the nature of the state 
having to be made into a theocratic state 
owing allegiance to a particular religion or 
theories about minorities not having any 
identity of their own and not having rights of 
their own. If you go on allowing such theories 
to be propagated in out country you are 
doing nothing but giving ammunition to the 
secessionist in different parts of the country. 

Therefore, you must also learn to be-
have with some sense of responsibility if you 
want to save the countryl 

Sir, much has been said about the 
Governor's role now. I do not defend it We 
were opposed to his selection as Governor. 
For nothing else. I do not know him person-
ally. We were opposed because we knew 
that he had a big confrontation with Shri 
Farooq Abdullah during his earlier stint as 
Governor. It was obvious that his selection 
could not be welcomed by Farroq Abdullah. 
Please tell us, whose instrument was he at 

the time when he was used to topple Farroq 
Abdullah's Government and to replace him 
by a Government of defectors? Whose 
instrument was he at that time? So, it is not 
surprising that Farooq Abdullah should have 
reacted so strongly to his selection this time. 

Now that same man is again there as 
Governor and it is upto the Government to 
decide whether they will replace him by 
somebody else immediately or later on. It is 
a fact which has been confirmed that he took 
the action of dissolving the State Assembly 
without consulting the Centre. He took his 
stand on Article 53 of the Jammu and Ka-
sh~irConstitution which technically of course 
empowers him to do that without bothering 
about the Centre. But is that the way any 
responsible Governor should behave in a 
political crisis like the present one? Obvi-
ou&ly not. It was an irresponsible and arbi-
trary act to dissolve that Assembly without 
consulting the Central Government here 
whose leading members including the Prime 
Minster, the Home Minister were all very 
much involved at that time in the Assembly 
election campalgn.So I,e got away with it. Of 
course it has done a great deal of harm and 
damage; no doubt about it. 

First of all want to say one thing about 
the repression. There is nobody in this House 
who cannot view except with extreme pain 
and sorrow the killing of people by firing-
innocent people who became victims of such 
actions. I also view with pain and sorrow the 
killing of innocent army personnel. Just 
because they are army personnel, they do 
not deserve to be killed. A group of Air Force 
personnel who were standing on the road 
side waiting for buses to come and pick them 
up were mercilessly shot down. We should 
condemn that also as we condemn the 
shooting of innocent civilians. 

As far as I know until this recent inci-
dent took place when an attack was made on 
a military convoy, thousands of people were 
being allowed to come in peaceful demon-
strations from different parts of the State who 
ostensibly were coming to present memo-
randatotheUnited Nation's Observer's Office 
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in Srinagar. Day after day they were coming. 
Accordint to the Press Reports some of 
these demonstrations ran into thousands. 
No attempt was made to disperse them by 
force, no firing, no lathicharge, no tear-gas 
nothing took place. 

Earlier than that the whole trouble had 
started just when Shri Jagmohan was ap-
pointed. I do not know whether he had actu-
ally taken the office or not when these mind-
night searches took place in the city. 

PROF. SAIFUDDIN S02: He had as-
sumed the Office. 

SHRIINDRAJITGUPTA:Well, maybe. 
That provoked the people and created a lot 
of resentment, indignation and trouble. But 
you cannot say that these demonstrations 
which were coming obviously to present 
anti-Indian memoranda to the United Na-
tion's observers were in any way being sought 
to be suppressed or shot down. But these 
people also must realise. Afte rail , if you 
make unprovoked att5cks on the army per-
sonnel, who will control those army person-
nel? You know what happens. If the military 
is attacked, they spontaneously will react. A 
very unfortunate things has happened. The 
children of army personnel who were going 
in two school buses were sought to be at-
tacked. So the nilitary has retaliated in a way 
which is very severe and of course which is 
something beyond anybody's control. 

PROF. SAIFUDDIN S02: It is the Gov-
ernor's version that a Supreme Court judge 
must look into this. 

SHRI INDRAJIT GUPTA: Wherever 
excesses took place by security forces or 
serious allegations existed, whether it is 
there in Punjab or anywhere else, we have 
always been supporting the proposal that 
there should be proper impartial inquiry and 
investigation into those excesses. No doubt 
about it. 

Shri Soz has been shouting from yes-
terday here that nothing has been going on 
there except massacre, massacre, every-

where.So,lwantedtoputtherecordsstraight. 
This is deplorable, whoever is killed, whether 
civilians or innocent military personnel orthe 
Station Directorof Doordharshan in Srinagar. 
What crime has he committed? He came 
back from work, when he was getting into his 
house with his key, he was mercilessly 
gunned down from behind. Why don't you 
mention that? ( Interruptions) 

PROF. SAIFUDDIN S02: Should I tell 
you what happened? ( Interruptions) 

SEVERAL HON. MEMBERS: No ( Inter-
ruptions) 

PROF. SAIFUDDIN S02: It is not cor-
rect. ( Interruptions) 

SHRI INDRAJIT GUPTA: You go to 
Srinagar. You don't sit here. 

PROF. SAIFUDDIN S02: I had been to 
Sri nagar. But my only request is that you do 
not go according to the Governor's version. 
( Interruptions) 

SHRIINDRAJIT GUPTA: I do not want 
10 . H my friend Shri Soz would not go on 
taking up my time, I would lie to compliment 
both the Prime Minister and Advaniji for the 
courage of their respective convictions. I 
may not agree with both of them. But I 
certainly agree with the Prime Minister. But, 
at least both of them, on the floor of this 
House had the courage of their convictions 
to speak out clearly their stands regarding 
Articie 370. They did not try any kind of hide 
and seek. Opportunist dodging in order to 
meet the criticism of this Congress opposi-
tion. But we say, "You are opposed to each 
other. How can you hang together?" ( Inter-
ruptions) 

SHRI A. CHARLES (Trivandrum): What 
is the policy of the Government? 

SHRI INDRAJIT GUPTA: They made it 
abundantly clearwhattheir respective stands 
are and therefore you will not be able to 
make capital out o~ this ( Intemlptions) In 
sp~e of that difference, which is a very impor-
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tant difference, the whole future of Kashmir 
today is not dependent on a controversy or a 
debate about Article 370. That is not the 
position. Well, you may try to inflate it into a 
very big issue, just now. Therefore, I think 
that it is a good thing-such courage of 
convidions should be there, whatever the 
ideas which may be opposite to each other-
and I would like our friends on this side of the 
House to speak with the courage of their 
convidions. ( Interruptions) 

SEVERAL HON. MEMBERS: They do 
not have. 

SHRIINDRAJIT GUPTA: In the news-
papers, there is a statement by one of the 
Secretaries of the Congress (I) party in which 
he is trying to say now and he claims that 
everything that was decided in this recent all-
party meeting. which took place for two or 
three days in the Prime Minister's house-
every initiative which has been decided on 
there every decision which has been taken 
about a separate Minister and Advisory 
committee and all these things- has 
emerged from the brain of the Congress 
party. It is in today's paper. So, please make 
up your mind. On the one hand you go on 
attacking the Government an on the other 
hand, you want the credit for everything that 
is being done. That is not the honest way of 
dealing with the matters and certainly not. ( 
Interruptions) 

SHAI SOMNATH CHATTERJEE: Take 
the credit for the Kashmir situation. (Inter-
ruptions) 

SHRI INDRAJIT GUPTA: One more 
thing I would liketo say, Sir, and that is on the 
question of curfew. It is really a fantastic 
thing, the delegation reported to us when 
they came back. What kind of curfew is this? 
I can understand what tremendous suffer-
ing, the ordinary civilian population is going 
through. But I want to say one thing, if I am 
allowed. During these recent parleys, none 
other than my friend Shri Farooq Abdullah 
said, ·lfthecurfew is lifted today, in Srinagar" 

-these are his words-"do you know what 
is the first thing that these people will do? 
They will go to Hazratbal, dig out the body of 
my father and hands it publicly in the square 
in Srinagar." This is what he said. He also 
said that things have come to such a pass 
thatcurf~wcannot be lifted also. "The moment 
it is lifted, thousands of people will gather. go 
to Hazratbal, dig out the body of my father 
and hang it in the public square in Srinagar. 
" it is a horrible thing for a son of an illustrious 
father to tell us. It makes your blood run cold. 
So, please understand as to where the situ-
ation has gone. This is not just a question of 
oneJagmohan sitting in Raj Bhabvan there. 
Whatever he may have done wrongly, arbi-
trarily and in a way which will alienate people, 
of course, tM Government has to deal with 
that, and we are taking steps. I hope the 
Government is taking steps 10 correct that 
and to see that a proper political initiative is 
taken. I just simply want to say that, as my 
friend Shri Saifuddin Choudhury said, this 
thing has not developed overnight in one 
day. It is the cumulative effect of so many 
things that have happened. Personally, I am 
of opinion that if you want tc have a break 
through now, the first step necessary in that 
is that Farooq Abdullah and his National 
Conference Party-which, I believe, he still 
represents, potentially the major political force 
in the valley-should be declinked from this 
party. If they are not delinked from this party, 
you will never ba able to regain the confi-
dence of the people of the valley. ( Interrup-
tions) Their alienation is from Delhi, from 
what they feel rightly or wrongly, over the 
years has been done by Delhi to the people 
of Kashmir. The treatment which they have 
received from Delhi is a symbol to them-a 
symbol of forces rightly or wrongly. It has 
become a symbol of forces which have 
neglected the whole valley-the develop-
ment of the valley. the condition of their 
young people, who are unemployed, job-
less, complaint of discrimination in employ-
ment against the local Kashmiris, the fact 
that nobody bothers to set up any develop-
ment projects there etc., etc, and the way 
they treated Sheikh Abdullah and after him, 
Farooq Abdullah and all that. It has taken 
place over a number of years. I believe that 
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the credibility of the National Conference 
has ultimately been destroyed because of 
his close association with Mr. Rajiv Gandhi's 
party for the sake of winning some seats in 
the election, for the sake of getting some 
votes in the election. 

PROF. NG. RANGA: You have suc-
ceeded in delinking each other. 

SHRI INDRAJIT GUPTA: Yes, Don't 
worry. I even hold hopes of delinking you one 
day from that party. For some time you weie 
not in that party. You were delinked from that 
party. I am not just making a joke or some 
such thing. The point is that from the day Mr. 
Farooq Abdullah-for whatever reason and 
whatever calculation-decided to tie up the 
National Conference with the Congress (I) , 
he has become suspect in the eyes of the 
people of the valley as being a partner, even 
worse as becoming, on some occasions, an 
agent of that Delhi throne which has become 
the symbol over the years of neglecting the 
Kashm iris and denying their rights and all 
that. 

Therefore, I think. a beginning can be 
made. But that beginning requires courage 
on the part of the National Conference lead-
ers and cadres who are in a state of immo-
bility today, paralysed to a large extent. I 
blame Farooq Abdullah party for it also. You 
see, he has contributed to paralyzing and 
immobilizing his party. They had lot of cad-
res in the villages-at least in the rural areas, 
we know. They may not be able to function 
in the city of Srinagar but they can still be 
mobilised gradually. 'They can be brought 
into political activity. But who is to do it? Only 
the leaders of the National Conference them-
selves can do it if they take the oourage to 
break this association with the Congress 
Party which is not required also any more 
because they are finished. They are down 
and out. (Interruptions) They were riding 
high atthattime. But now it is required. tfthey 
want to save themselves and save Kashmir .... 

SHRI SANTOSH MOHAN OEV: (Tripura 
West): Communism is collapsing alloverthe 
world. 

SHRI INDRAJIT GUPTA: Don't worry 
about all the world. You worry about here, 
( Interruptions) 

MR. CHAIRMAN: Order, Order. 

( Interruptions) 

SHRIINDRAJIT GUPTA: I am afraid, 
Sir, those people who are dreaming of the 
collapse of socialism are going to have a 
rude awakening. They are going to be very 
much disappointed, Those people who think 
that socialism is finished and capitalism must 
triumph all over the world are going to be 
disappointed. (Interruptions) Just wait. The 
next speaker, whoever he is going to be very 
much interrupted by me- I can promise 
you- if you go on like this. Therefore, Sir, I 
would just conclude by saying that there 
should not be such a a glaring contrast from 
this House at least. A very valid point was 
made by my friend, Mr. Jaswant Singh that 
there should not be glaring contrast be-
tween what goes on in our sovereign Par-
liament and what is going on in Pakistani 
Parliament. Benaz!r Bhutto has uttered quite 
an ominous threat which you must have 
seen where she has said that she agree that 
these matters should be sorted out bilater-
ally on the basis of the Simla Agreement. But 
that does not preclude our right from taking 
~ up in the United Nations on the basis of the 
resolutions of the United Nations". She has 
made this statement. So, that game is going 
to go on. And after all, we should not be 
sorprised ~ they are trying to get their back 
on us for what happened in Bangladesh in 
1971. From that day , there are hawks in 
Pakistan who have always been saying-, 
These people broke the unity of Pakistan. 
They sent their armed forces there is orderto 
help their revolt in Bangladesh. A big part of 
our country separated and became an 
independent State: Do you think that they 
have forgiven us for that for ever? Their 
target, therefore, is Kashmir. They want to 
do the same thing in Kashmir also. We 
should not have any kind of complacency 
about what is likely to happen. 
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SHRI VASANTSATHE: Are you blam-
ing the Congress for Bangladesh also? 

SHRIINDRAJIT GUPTA: No I am prais-
ing you for a good thing you did ... (Interrup-
tions) ... I myself praised Mrs. Indra Gandhi 
for her role in the Bangladesh affair. I am not 
ashamed to say that I myself praised her 
publicly in the Central Hall in a special 
function. But I you should not expect forces 
in Pakistan who are the real people who 
count; they may be stronger than the Prime 
Minister of Pakistan to forgive us. They are 
certainly out for revenge or vengeance. This 
is one aspect of it. The other aspect is to 
intarnationalise the issue, embarrass India 
and ;solate India which they have failed to do 
up till now. There was a list of even Islamic 
countries who have not come out openly in 
support of Pakistan'S stand on Kashmir. 
They have failed miserably. That is to the 
credit of our Government. Therefore, we 
should be vigilant and we should keep our-
selves fully prepared. We are heartened by 
the assurances given repeatedly by the 
Government. If Pakistan takes it into its 
head, which Idonotthinktheywill, and if they 
try to launch any kind of military adventure 
across the border, we should be more than 
prepared to meet them and repel them. I 
think they also know that very well. So, 
internal unity of the country is no less impor-
tant and that has to be demonstrated before 
the whole world and we should not be 
fighting and squabbling with each other 
always. The man thing is secular ideas and 
our fundamental commitment to secularism. 
India is a country which we are proud of. It 
is a multi-religious, multi-lingual and multi-
cultural country. h is that whole composition 
which makes up India which has baffled the 
people in the West. The Europeans and the 
Americans cannot understand as to how a 
country like this has survived for so many 
, ears without breaking up and going into 
pieces. In fact, they write volumes on that. 
They cannot understand it as to how the 
Indian people, inspite of all these differ-
ences, variations, religions languages, cul-
tures and all that, manage to hold together 
and keep the couriry united for the last forty 
years. We should assure them that this will 

continue and that the country is not going to 
be broken up. We are not going to allow the 
country to ,be broken up by any kind of 
extremist or sectarian ideas which are wrong 
ideas which put our people against each 
other. They provoke them to fight among 
each other. So, that will be our doom. There-
fore, Sir, I conclude by saying that we are 
supporting the Government on the initia-
tives which they have decided to take in 
respect of Kashmir and we should help them 
with further suggestions and proposals. We 
should also help them by contributing some-
thing in Kashmir for the revival of pol~ical 
activity. You say that your party is stronger 
and National Conference is very strong. So, 
show us the way .... (Interruptions) ... We 
reaffirm our allegiance and loyalty on all 
possible occasions. We will try to keep the 
people together. 

I do not think that Kashmir will be lost 
since we have all come together and we 
have sufficient strength to keep the Kashmir; 
people with us. Territory and the land can 
always be kept because the army is there. 
Army can keep the territory, but they cannot 
keep the minds and the hearts of the people 
together. That only we can do here, working 
together. Therefore, let us act with a sense of 
real responsibility and in a proper spirit of 
secularism and go ahead so that this chapter 
can be closed, though it is going to take a 
long, long time; much bloodshed, sacrifice 
and a large effort would be required. 

It is not a matter which we would be able 
to settle in a day or two. Even realising that 
let us all put our shoulders together in the 
interest of the country. 

SHRI PIYARE LAL HANDOO 
(Anantnag): Mr. Chairman, Sir, attheoutset, 
I join my esteemed friend, Shri IndrajitGupta, 
when he says that let us put our shoulders 
together to see that we do our best to solve, 
what is now commonly know, the Kashmir 
problem. 

I will be honest to the House If I straight-
way say that this morning' had a pleasant 
surprise and the pleasant surprise was 



361 MotionunderRule342 PHALGUNA22. 1911 (SAKA) Motion under Rule 342 362 

caused by publicatIOn of three confidential 
letters wrnten by HIs Excellency. the Gover-
nor, to the Government of India some years 
be!ore and the extent of surprise slightly 
Increased and became of a very peculiar 
hue when I read a confidential letter wntten 
by his Excellency, the Governor very re-
cently, as recently as 30th January 1990 
The extent of surprise became boundless 
when Immediately thereafter, I saw the re-
Vised bUSiness of the House for the day It 
came to me at 8 30 thiS morning and found 
that at Item 8) Government was proposing to 
mltlate a diSCUSSion about the situation In 
Kashmir Two things. publication of confi-
dential letters In the columns 01 the IndIan 
Express and the Government deCISIon to 
initiate a diSCUSSion about the Situation In 
Kashmir, my dear gentlemen esteemed 
Members of thiS House. It IS not a COinci-
dence For a man hke me who comes from 
Kashmir. who Wishes to hear a few words 
spoken by the wise and wiser people of thiS 
House, It was not a cOincidence And If you 
do not find meaning In the publication of 
those letters today and Government's deci 
slOn to Initiate diSCUSSion today you will be 
missing something and perhaps Will excuse 
me If I use the expression that YOL will fall 
to understand what IS happening In Ka-
shmir 

I Will take you first to the latest letter 
That IS the POint I Wish the elder statesmen 
of thiS House han Shn Jaswant Singh and 
ShnlndraJlt Gupta to ponder over The latest 
letter disclosed today gives a recommenda-
tion which IS supposed to have been mads 
by the Governor, about the dissolution Clf the 
Assembly In Kashmir Wry should It be 
published today? Who leaked that letter for 
publication today? And when did the Gov-
ernment of India receive that letter? If the 
Government of India does not make It known, 
I am not one of those credulous people who 
beheve that the Governor of Jammu and 
Kashmir took a deCISion to dissolve the 
Assembly of Jammu and Kashmlrof hlsown 
The tallest of the politICal leaders told me 
and I said Because you say so. I agree, but 
I am not that credulous to beheve that the 
Government of India, Home MInister did not 

do It And today, I fmd I have been proved to 
be correct, that there was a document rec-
ommending the dissolution Of the House 
received by the Government of India In the 
Home Ministry according to the Indian Ex-
press on 30th January, 1990 I am not con-
cerned with what the Government of India 
did, whether they kept It on the shelf and 
allowed dust to collect over It, or telephOni-
cally Informed the Governor to go ahead and 
said that the option was acceptable But 
what palOs me and what the Government of 
India should tell straightaway IS thiS Do you 
agree with that kind of perceptIOn communi-
cated to you by HIS Excellency, the Gover-
nor? Because, rt that kind of perceptIOn IS the 
Government of India's perception then the 
National Conference man like me I,as to tell 
something else to the House 

The Government IS a statutory authority 
u"der the Constitution of Jammu and Ka-
shmir I accept It Government can Impose 
Governor's rule under SectIOn 92 of the 
Kashmir s Constitution We accept It But 
with folded hands, I ask the esteemed 
Members of thiS House to kindly try to go 
back to 1 952 and try to understand what IS 
the genesIs of Sub-Section 5 of SectIOn 92 
of Jammu and Kashmir Constitution It IS a 
SUb-Section the like of WhiCh, you do not find 
In the Constitution of the country For what 
reason? Sub-Section 5 of Section 92 of the 
Kashmir's ConstitutIOn does not permit the 
Governor to Issue a proclamatIOn Imposing 
Governor's rule, except with the concur-
rence of the PreSident It was a great lawyer, 
Sir Gopalaswamy Iyengar, who after days of 
diSCUSSIOn With the then representatives of 
the Kashmir people In the Parliament, had to 
find our a link which had to remam In eXIs-
tence to show that the Governor's rule has 
been Imposed In Kashmir because Kashmir 
IS the Unit of the Federation and the PresI-
dent must go about the ImpositIOn and the 
causes thereof Can anybody tell me why 
the Governor. HIS Excellency Shn Jagmo-
han, ISSUed an order-not In consultatIOn with 
the Government of India? The concurrence 
of the Government IS needed "there are 
friends In the Government of India who say 
that the order was wrong. the order was 
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arbitrary and someone argued that the order 
was a criminal act. do you still say that Shri 
Jagmohan should still continue after com-
mitting a criminal or an arbitrary act? I am not 
talking about Jagmohan as he is. He is a 
great personal friend of mine. He is praised 
when it is due to him. Now, the supporters of 
the Government of India say that he has 
acted arbitrarily in the sensitive State like 
Jammu and Kashmir. Do you still find justifi-
cation to say" let us try him for some more 
time?" Again I am warning you about what 
next he is capable of doing. 

I am not going to raise a controversy 
about Article 370- what he did or what he 
did not do. After the disappearance of the 
Constituent Assembly, there could be no 
authority which can deal with Article 370 
except in the manner in which it can be used 
now, for extending the laws of the country to 
the State of Jammu and Kashmir. If some-
body wants to find pleasure in saying that 
we do not want to extend some laws-
beneficial or otherwise-to the State of 
Jammu and Kashmir by removing Article 
370, let him have joy out of that perception. 
It is unthinkable. But as it is, I again remind 
you what the the great Gopalaswamy Iyen-
gardid when a a controversy arose as to who 
will be the Government of Jammu and 
Kashmir in terms of Article 370. Article 370 
was a part of the Indian Constitution. ft was 
not a part of the Kashmir's Constitution. The 
Government of Jammu and Kashmir had to 
be defined and was defined for purposes of 
Miele 370. The Governor should be aided 
and asSisted by the Council of Ministers-. 
That was the spirit of Delhi agreement. The 
G..,vemor in his wisdom in 1985-{1espite 
the fact that we went to the High Court for 
pre ,ibiting all these things-said that under 
Artic.ie 370, 'I am the Government of Jammu 
and K~~hmif.' But again I would say be 
cautiou~ Hon. Prime Minister, there is a 
move which was made earlier also and which 
may be made even now that there is acute 
goading by His Excellency, the Governor, to 
assume the authority of Jammu and Ka-
shmir government which is deiined in Article 

370 and seeks certain transformations which 
will ultimately kill the psyche of the people of 
Kashmir. The kind and quamy of perverSion 
would be introduced which you will never be 
dble to undo, come what may. No National 
Conference, no Congress, no Janata Dal 
can undo that. Last time, I cautioned this 
hon. House. The only thing that I can do 
sitting where I am, belonging to a party which, 
is ina soup these days and for reasons which 
you know, isthis. Wecan only say: Sir, these 
are the facts. Ascertain them, and then draw 
your own inferences. Do not depend upon 
the inferences that we draw. Do not consider 
what the National Conference will do next. 
We want only one thing. We know. as politi-
cal activitists, that we can work even if there 
is the worst Fascism. We will not seek 
anybody's protection. But we must Know 
only one thing: Do you share !he perceptions 
of the present Governor, or not? If you share 
them, we say good-bye. I cannot be a party 
to any unanimous decisions taken by the 
Government of India or any party unani-
mously or with no party unanimity. How can 
the perceptions be known? (Interruptions) 

You can know party's perception by 
what it says. There are four Press confer-
ence held by His Exce"ency the Governor. It 
is for the Prime Minis~er to get the verbatim 
reports of these four Press conferences. In 
these four Press conferences he has made 
his perceptions known. Tell the nation. inthe 
spirit of democracy. Tell the people of Ka-
shmir whether you share those perceptions. 
If you share them, ~ will be a sad day. I will 
not take up cudgels against anybody. I 
would say that you have a right to have your 
own opinions, but I will certainly say that I am 
a sad man- if you share those perceptions. 
He is your representative. I am 100% sure 
that no Minister of the Union of India 
(JntemJ'tions) minus three of them, can 
share those percep1ions. When I say minus 
three ot them", that will indicate to you the 
scale to which His Excellency the Governor 
has gone in Kashmir. 

You have been criticising the Con-
gress, as if he was their man in 1984 when he 
was sent as their hatchet man. No; even they 
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were the victims at that time, the way the 
present Government has been the victim, 
this Government which has made the same 
selection If you do not know the common 
denominator between the two points of time, 
you will never be wiser as to what has 
happened The common denominator IS my 
friend (Interruptions) 

Tre 2nd of July 1984 was the result of 
an action to which he was a party, and on 
19th January 1990 there IS an action to 
which he IS not Just a party, he IS the author 
of It 

A man like me who known the Mufti 
Sahlb-I have great respect for hlm- With 
due defence to him, would say that he has 
hiS own limitation, of course Last time With 
folded hands I told him Mutlt Sahib, you are 
no more the PCC (I) President, you are no 
more the Janata Dal President You are the 
Home Minister of a great country Kindly rise 
above the limitations of your party, of your 
likes and behave In a manner which the 
objective reality calls for 

Shall I tell you a very brief Incident which 
has been revealed by Indian Express thiS 
morning? I do not know how many of you Will 
like It But HIS Excellency the Governor says 
why he proposed the dissolution of the 
Assembly These are Independent of the 
three other reasons gives by the Governor 
at the time of the Press conference I shall 
reveal them before you, which I did even In 

the JOint party meeting 

Today he says that thiS step has be 
come necessary because Dr Farooq Abdul-
lah has been telling people that he IS gOing 
to return as the Chief MInister soon, and that 
thiS disturbed the eqUilibrium of the Serv-
lCes-the Services WhICh, according to him, 
did not eXist I told the hon Prime Minister In 
a very recent meeting that even thiS reason 
is not correct, because the same HIS Excel-
lency the Governor said at the Press confer-
ence that thiS had to be done because the 
machinations of some elements had to be 
curbed "eave It to the han Pnme Minister 
to tell me whICh are the machmatlOns which 

were there, and who are the elements whIch 
had to be curbed And the only machination 
was 1he one to which the han Prime Minister 
was a party, I e sending for Dr Farooq 
Abdullah and getting him to Da'hl for some 
talks Wlthlnfourdaysofthosetalks initiated 
by the Prime Minister-Dr Farooq Abdullah 
was called from Snnagarto Del'll-once he 
saw that the Prime Minister was taking such 
a bold step as to call Dr Farooq Abdullah for 
a talk- I do not know for what kind of talks, 
and about what weathe y

, climate or everthe 
POSSibility of revIVIng the Assembly, one 
does not know Only a few people know Mr 
Jagmohan stalled that development Imme-
diately Within four days, by Imposing the 
Governor's rule, by dissolVing the Assembly 
Itself And If you share that perception, kindly 
be sure that taday's publication In the Indian 
Express IS a method, and a Sinister method 
to stall the process whICh you are Initiating 
through George Fernandes I tell you here 
and now, otherwise, what IS the utility of 
telling me through the mouth of HIS Excel-
lency the Governor that In 1987 he wrote a 
letter to me, namely P L Handoo I am P L 
Handoo myself 

What IS the utility of telling the natton 
today by nentlonlng It In the Indian Express 
that you wrote a letter In 1989 against the 
dOings of Dr Farooq Abdullah? What IS the 
utility of publishing a letter saYing that you 
wanted Governor rule as late as May 1989 
Most at the han Members must have no-
ticed that, at the time of departure 01 a 
delegation consIStIng of Members of Parha 
ment which went to Kashmir, packages were 
handed overto some of the members, those 
packages contained nothing but what I saw 
today In the Indian Express It you want 10 
enter Into some controversy, you can do so, 
I have got some documents It IS again for 
special consIderatIOn fa the Prrme MInister 
The document whICh was shown to me 
indicates the genesIs of the formation of the 
Muslim United Front In 1985-86 Somebody 
said today and said rightly, "What had hap-
pened after the tall leadership disappeared, 
that IS Sheikh Abdullah disappeared, .. If you 
try to find out even casually how the question 
of successIOn to Sheikh Abdullah was dealt 
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with by those who were in Delhi you will know 
the whole story. Who allowed whom to get 
stabilised in Kashmir right from 8th of Sep-
tember, 1982? Shri Mufti Mohammad Say-
eed will be able to tell you certain secrets 
from the inside story. I am reminded of two 
speeches which are directly concerned with 
the Motion today in this House made by Prof. 
Madhu Dandavate and Shri George Fernan-
des on 30th July, 1984. if they slightly try to 
recapture what they said on 30th July, 1984, 
in this House, they will know half of the story 
of Kashmir of today. You will find that it is not 
his Excellency, Jag Mohan, working in Ka-
shmir alone, it is the axis working; it is the 
axis of the present Home Minister and Jag 
Mohan;the axis the roots for which had been 
laid on the 2nd of July, 1984, the roots which 
led to developments by January 1986, Feb-
ruary 1986, which became the whole context 
in which you had the first Governor's rule in 
the history of Kashmir in the context in which 
it came on the 7th of March 1986. 

After the imposition of Governor's rule 
on 7th March, 1983, the Assembly was not 
dissolved; his Ex~"ency did not dissolve 
the Assembly then. Butthecontroversy arose. 
I h~e referred to this because a controversy 
shall soon crop up and the hon. Prime Min-
isterwili have to take a very enlightened view 
about it. What is the prospect that you keep 
before the people of Kashmir? H you finish 
terrorist activities, it will be welcome. I wel-
come every step that you have taken for 
consensus. The hon. Prime Minister is with 
us. About this danger I would not have made 
a reference since this Committee has to 
function, but I have done this because of the 
discussion today. H it had been delayed by 
a week, nothing would have happened. But 
the great danger is that soon the Governor 
will come to you with a proposal the kind of 
which he brought before esteemed Rajiv 
Gandhi earlier. Under Section 92 or the State 
Constitution it is stated that the Governor's 
rule can last for six months, but the Gover-
nor, it is apprehended, is proposing to read 
it as if it authorises that after a break of one 
day he can again impose it for six months 

more. It will hurt the psyche of Kashmir so 
much that you can never retrieve the situ-
ation so far as the people of Kashmir are 
concerned. You should be wary of imposing 
the President's Rule in Kashmir when con-
frontation will be directly with the Union 
Government. It will assume a very serious 
proportion. If you do not keep the prospect of 
hOlding election within the next SIX months, 
you will be overtaken by events and over-
taken by his Excellency, the Governor. 

We agree that the situation is very grave; 
we also agree that all political parties are 
immobilised; we also agree that unless we 
start a pol~ica~ move nothing can happen in 
Kashmir. You cannot win back the people, 
because it is not a failure of the National 
Front or Congress lor the Communists. 

16.00 hrs. 

It is the failure of an ideology. The first 
causality in Kashmir is the ideology. And th~ 
very fact that this ideology has failed should 
have put every political worker on the aiert in 
the country. Why has in failed? I am not a 
representative of Kashmiri pandits. By 
chance' happen to be a Kashmiri pandit. My 
father and mother were Kashmir! pandits. 
My grand mother too was a Kashmiri pandit. 
Today you see a Kashmiri pandit in the 
streets of Delhi with a placard in hand raising 
the slogan "Kashmir should be made a Un-
ion Territory and we will go back to Kashmir. 
tt put me to more shame and much more in 
agony to hear this slogan in the streets of 
Delhi from the Kashmiri pandits, who are 
sisters and daughters. I know what it means. 
tt can mean a danger to those who are left 
there. How many political parties have told 
those young men who are in distress here 
that such slogans should not be raised? 
Please do not call them refugees. They have 
come from one part of the country to the 
other. Refugee is one who came from one 
country to another country. Those who take 
pleasure in calling them refugees, create a 
shiver in my mind. Kindly do not pcliticalise 
those people in distress. Instead help them. 
It is not an accident. The Home Minister also 
should know that when the All India Party 
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delegation visited Srinagar, there was pro-
cession in jammu as well as in Delhi. simul-
taneously How is it that on the same day 
within hours of arrival of this delegation in 
Srinagar, such a thing could happen? After 
all, refugees have not come on that day. 
They were in Jammu one and a half months 
before. They were in Delhi twenty one days 
before. How is it that identical processions 
are held and identical slogans are raised on 
the same day? It hurts me as a national of the 
country. Slogans were raised against Dr. 
Farooq Abdullah in Jammu and against Mr. 
Rajiv Gandhi in Delhi. Their slogan was: 

[ Translation] 

"Mr. Jagmohan go ahead, we are with 
you" 

[English] 

This slogan was raised in Jammu only. I 
leave it to Mr. Mufti Mohammad Sayeed to 
find out what kind of reactions it can have in 
Kashmir. This communalises the situation, 
which can have serious repercussions. Kindly 
consider what it means. The way it is com-
munalised, the things happening within the 
territory of Jammu and Kashmir is some-
thing which should be taken notice of by the 
Prime Minister. It is not the work of the 
Advisory Council to deal with such subject. 
My fear is that the work Shri George 
Fernandes is about to start is being stalled. 
It appears that there is a conspiracy to 
scuttle the efforts being initiated by the new 
Government through Mr. George Fernan-
des. 

My second submission is this. Kindly 
rememberonething. You have not discussed 
Kashmir only once. I was trying to recollect. 
You have discussed Kashmir seventeen 
times in this Parliament since 1952. One 
feature which is com mon these is that we are 
trying to be wise after the event. Something 
has happened and you retrospectively start 
thinking that it should not have happened. 
Sometimes we become wiser then the wise 
and say and feel that certain steps should 
not have been taken. But for God's sake, 

come to grips with the total situation in Ka-
shmir. 

Let us try to be wise today while the 
event is happening. In this context you should 
ask all your local branches also to reflect the 
attempted unanimity tried at the national 
level. Let them also say in one voice what 
you are asking me to say here. Let us not, 
among ourselves sit and say this must be 
done and leave our partymen to do whatever 
they want. Our hon. Prime Minister despite 
his preoccupations initiated very good moves 
for all party agreement and certain attempts 
were made. But before the delegation 
reached Srinagar, somebody in Jammu says 
that this is an attempt to revive the Assem-
bly. The question of revival of the Assembly 
has never been on the agenda. Immediately 
the Working Committee of such and such 
party met in Jammu today and passed a 
resolution unanimously that no attempt 
should be made to revive the Assembly. 
Who the hell want the revival of the Assem-
bly? Has it ever been on the agenda? But it 
was only to show that despite an all-party 
meet going over to Kashmir, here is a torce 
who would like to act like an old phrase 'you 
are becoming more loyal than the king' Some 
feel that Janata Dal is ruling the State ot 
Jammu & Kashmir. The Janata Oal must 
make its opinion known about the State of 
Jammu & Kashmir. Mufti Saheb knows the 
kind and quality of his party. BJP people 
know the kind and quality of their party. I 
know the kind and quality of my party. But 
what is dangerous and difficult is that it 
introduces into the whole situation certain 
variable elements which you cannot depend 
upon whetherthey will lead in the direction in 
which you seek to take the things or they will 
take in the directiol1s which will ul1imately 
ruin the things. This is one aspect. 

The other aspect about which I want you 
to be careful and what I am perturbed by is 
the statement which came from the Secre-
tary of State of America on the day when 
there was some firing allegedly by the Army 
people- I am not going into the justification 
or otherwise of it- that Government of India 
should immediately start talks under the 
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Simla Agreement This word 'immediately' 
was intriguing oecause it reminded me of the 
mionight knock that PanditJawaharlal Nehru 
got one day through the message which 
came from Truman that; If you accept 
mediation today, we will give you this, we wiH 
give you that. Kindly do not fall into any such 
trap. That may be seen even under such a 
very pleasant and presentable slogan of 
dialogue with Pakistan accordingtothe Simla 
Agreement. You must first know that items 
of Simla Agreement have been violated by 
Pakistan. Unless those violations are un-
done, you should not show your readiness 
for dialogue with Pakistan according to the 
Simla Agreement. Ultimately we have to 
face the phrase from America le1 us arbitrate 
on Kashmir again. We must be careful about 
that. 

16.07 hrs. 

STATEMENT REGARDING RELEASE OF 
ANOTHER INSTALMENT OF ADDI-

TIONAL DEARNESS ALLOWANCES TO 
THE CENTRAL GOVERNMENT EM-

PLOYEES 

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): Sir, on the basis of 
the recommendations of the Fourth Central 
Pay Commission. as accepted by the Gov-
ernment for Central Government Employ-
ees, dearness allowance at the revised rates 
has become due for consideration with ef-
fect from 1.1.1990, on the basis of percent-
age increase in whole numbers in the twelve 
monthly average of the AJllndia Consumer 
Price Index Numbers of Industrial Workers 
(General) (Base 1960-=100) for the period 
ending 31.12.1989 over the index average 
of 608. the base figure to which the revised 
pay scales are pegged. The twelve monthly 
average Consumer Price Index for the pe-
riod ending 31.12.1989 is 842.58. which 
works out to an increase of 38.58% over60a. 
Employees drawing basic pay upto As. 35001 

*Not recorded. 

- are to be allowed 100% neutralisation, 
those drawing basic pay between As. 35011 
- and Rs. 6000/- • 75% and those drawing 
basic pay above Rs. 6000/-, 65% neutralisa-
tion. These employees are, accordingly. 
entitled to revised D.A. of 38%, 28% and 
25% of the basic pay respectively from 
1.1.1990 ,as against 34% 25% and 22% of 
the basic pay respectively being drawn by 
them at present since 1.7.1989. 

Government have decided to pay the 
instalment of dearness allowance due to 
Central Government employees from 
1.1.1990 in cash. Order in this behalf shall 
be issued by the Ministry of Finance. 

The annual cost of th,s instalment of 
D.A. payable to all Central Government 
Employees with effect from 1.1.1990 is esti-
mated at Rs. 294 crores. The total expendi-
ture on this account in the financial year 
1990-91 will be Rs. 343 crores. 

( Interruptions)· 

THE CHAIRMAN: You cannot ask any 
question. As per rules. I cannot permit you to 
ask any question. I am sorry, I cannot allow 
you to ask any question. 

16.10 hrs. 

MOTION UNDER RULE 342 

Situation in Jammu and Kashmir-
Contd. 

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) Sir. I have 
listened with great attention the views of hon. 
Members and it clearly reflected a deep and 
a shared concern about the situation in 
Jammu and Kashmir. This House does not 
only represent the political parties only. It 
represents the people of India. and when we 
address ourselves to a national issue like 
Jammu and Kashmir. I think it is in that role 
that we have to respond. It is certainly, as 
has been expressed by various han. Mem-


